BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

(WESTERN ZONE) PUNE
Original Application No. 31/2023

1. Prasad M. Mulye ...Applicant

VERSUS

1. M/s. Bharat Serums and Vaccines Ltd.
& Ors ...Respondents

PURSIS

Pursis on behalf of the Advocates for the Applicant is as follows

The Applicant humbly submits the pursis as under:

1. That, a Rejoinder dated 24/01/2024 was filed before the Hon’ble Tribunal

mentioning certain facts which are crucial in deciding the present

application.

2. That, as per the order of this Hon’ble Tribunal dated 29/01/2024 it was

observed that the said Rejoinder is not in an Affidavit format.

3. The Advocates on behalf of the Applicant thereby wishes to withdraw the

said Rejoinder dated 24/01/2024 thereby filing a fresh rejoinder in an

Affidavit format abiding by the said order.

4. Tt is to be noted that, the contents and substance of the said Rejoinder is not

altered. Only the chronology of the paragraphs is changed. The said fresh




document is filed in order to avoid confusion and inconvenience while

adducing arguments.

5. Hence, instead of the said Rejoinder dated 24/01/2024 the latest Affidavit
in Rejoinder may kindly be consider as the basis. Through this pursis the
Rejoinder dated 24/01/2024 is ‘not pressed’.

Hence, this Pursis.

Cle=e

Date — 19/03/2024 Advocates for the Applicant

Pune
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
(WESTERN ZONE) PUNE

Original Application No. 31/2023

(Under Section 18 (1) read with Section 14 and 15 of the National Green
Tribunal Act 2010)

"~ 1. Prasad M. Mulye ...Applicant

VERSUS

1. M/s. Bharat Serums and Vaccines Ltd.
& Ors ...Respondents

AFFIDAVIT IN REJOINDER ON BEHALF OF THE APPLICANT

I, Prasad M. Mulye, Age: 57 years, Occupation: Business, the Applicant herein,

do hereby solemnly affirm and state on oath as follows;

Submissions with respect to R-1 Plant situated at AIROLI

1. R-1 BSVL has been given red colour consent by the MPCB for their
Airoli R&D Centre. Red Consent and other proclaimed permissions

 are obtained in NO permitted zone for IT (Information Techndiogy)

886

N\ & ITES (Information Technology Enable Services) sectors where

ed Colour industry is not allowed. The R-1 BSVL also is not
aving permission under Factory Act. These things are being
/ mentioned because all the above permissions are related to the Red

Colour Consent and hence the R-1 Industry is not permitted to set
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up its Airoli R&D Centre at the present location. And hence it is
illegal. The R-1 is manufacturing the pilot batches of products using

hazardous chemicals. (The copy of the list of the Hazardous

substances produced by R-1 is annexed herewith as Annexure —

J)

- mentioned on CTO dated 16/10/2019.

. Ttis pertinent to note that, the R-1 had earlier on 16/10/2019 secured
a combine Consent to Operate under RED category which later on
30/05/2023 was granted amendment in the existing combine
consent and authorisation thereby bringing the same into ambit of
the ORANGE category which is a clear misrepresentation of the
facts thereby misleading the Hon’ble Tribunal. (The copy of the
Combined Consent to Operate and Authorisation dated
16/10/2019 and 30/05/2023 are collectively annexed herewith as

Annexure -K)

. It is pertinent to note that, the R-3 has blindly allowed the R-1 to set
up a Factory cum R & D unit generating polluting effluents in Non-
permissible zone strictly reserved for IT & ITES zone/activity at
Airoli. The R-5 in its show cause notice dated 02/12/2022 and
02/01/2023 based on visit conducted in the establishment of R-1.
The R-5 has clearly mentioned that the R-1 has violated the
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provisions under the Maharashtra Factories Act and it's Rules. (The
6
copy of the said show cause notices dated !:E:/12/2022 and

02/01/2023 are collectively annexed herewith as Annexure - L)

Hence, it's quite clear that, the R-1 has set up a Factory in non-

permissiable zone.

5. Also, the R-5 Deputy Director, Industrial Safety and Health, Thane
has initiated a legal proceedings against the R-1 which is pending
before the Chief Judicial Magistrate, Thane bearing Civil Case No
6284/2023. (The copy of the said Civil Petition is annexed

herewith as Annexure -M)

6. Also, the MIDC, Mahape has issued a show cause notice to the M.
Relable Spaces Pvt Ltd regarding sub-letting the Plot K-10 to R-ll
against the policy of the Corporation. (The copy of the show cause
notice dated 03/02/2023 is annexed herewith as Annexure-N)

7. The above R& D division is set out in Non-permissible zone where
neither R & D nor any Manufacturing Industry in Red or any other

category is permitted.

Submissions with respect to R-1 Plant situated at AMBERNATH

1. The R-1’s Ambernath Factory unit-1 is having production unit for

g8

injectable pharmaceuticals products and names of such formulation
chemical based products are mentioned in the Consent to Operate. Many
of the above mentioned products are API (Active Pharmaceutical
Ingredients) and they shall be certified as per FDA. Regarding such

products requirement of EC is compulsory or Pre EC product permission
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under Environment Clearance Notification 2006 amended vide S.0.1223
(E) dated 27™ March 2020 and $.0. 3636 (E) dated 15™ October 2020 and
as such clearance has not been not taken by the R-1, they are committing
clear violation and breach of environmental norms. (The copy of the

Notifications are collectively annexed herewith as Annexure -O) T

AV

S
L

. The Total Density (TDS) data submitted on oath by the R-1 in thei;::réﬁiy : ’
Affidavit dated 21/07/2023 is manipulated which also amoﬁﬁg | t(i 2

misrepresentation to the Hon’ble NGT as well as it is a crystal cleéii ase
of perjury. Further, the said TDS data itself shows that the said » at
cannot be recycled. ‘The effluent water is used for gardening which is not”
permitted as per Consent to Operate issued by the MPCB and as per

mandatory provision of maintaining ZLD.

_ There is no CETP in the nearby area available and CETP of MIDC is not
operational hence the water balancing of R-1 is need to be verified

considering the huge intake of water for manufacturing by the R-1.

. Tt is vital fact that, the Additional Ambarnath Manufacturer’s Association
issued a letter dated 21/11/2023 states that the CETP unit is now upgraded,
improved and hence, factories can start discharging effluents. (The copy
of the letter addressed to All Member Industries for AAMA CETP
dated 21/11/2023 is annexed herewith as Annexure-P) |

. Subsequently, the decision with respect to discharging the effluent through
CETP which was an outcome of a meeting between the R-2 MPCB and
MIDC was also conveyed vide a Circular dated 05/01/2024. (The c.opy of
the said Circular dated 05/01/2024 is annexed herewith as Annexure -
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Q) Hence, a vital question arises as to how the R-1 was disposing the

untreated waste in absence of functional CETP prior to 21/11/2023.

6. The Water and Soil testing of the surrounding land is essential since it is

already polluted because of previously discharged untreated water by the
R-1 and it is pertinent to note that for the same reason the MPCB had issued
closure notices to the R-1 Company earlier in the year 2017. (The copy of
- the closure notice dated 13/06/2017 is annexed in the O.A at Annexure
—C page 47)

. The R-3 MIDC on 27/02/2023 granted approval to the R-1 with respect to
a building plan on Plot No K-27, K-27 part and K-27/1 in Ambernath area
by imposing certain general conditions thereby causing failure to mention
about the restriction of construction within 200 m of the Chikloli Dam. (
The copy of the said Approval dated 27/02/2023 is annexed herewith

as Annexure-R)

. The R-1 is having there Unit No.2 on MIDC Plot No K-27/1 where the
R-1 BSVL is have Animal Testing facility and other activity which are also
in non-permitted zone because the same plot falls under the high flood level
Catchment Zone as declared by Irrigation Department and the related
documents are already attached to the main Aﬁplication. It is to be noted
that the Irrigation Department had also communicated to the Additional

Ambarnath MIDC that they have not permitted or provided any Consent to

840

do any Construction Activity in Plot K-27/1,Anand Nagar, Addl. MIDC,
Ambernath (East), belonging to R-1 BSVL. (The copy of the said letter
dated 01/03/2023 is annexed herewith as Annexure -S)
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9. The facility at Unit No.2 on MIDC Plot No K-27/1 of R-1 BSVL is built

without any approval of Irrigation Department hence, it is illegal and no

checked water quality of Chickloli dam and the water quality is good. It i is™

serious issue because the -1 which is private company, is not at all having
any authority to check the water quality of Chickloli Dam just because it is
in the in Vicinity of their MIDC Plot No K-27/1 at Ambarnath. The data
given of Bio-Medical Waste and hazardous waste generation and disposal
hence has no meaning for the illegal activitics done in the non-permissible

zone by the R-1.

11.The Applicant wish to mention that whenever there is combine Consent to
Operate (CTO) and Bio-Medical Waste Authorization together along with

the fact that, the R-1 comes under the condition

a. HCF’s not having 2 and 3 above but generating Sewage/effluent
quantity more than 100KLD

b. HCF’s having more than 100 beds

¢. BSLYV is having in-built laundry
The above criteria’s collectively attracts the consent regime mentioned for
Red Colour Industry and hence the required consent by the MPCB was
required but the R-1 has not taken any such legally required permission or
consent. Also, (The copy of the Circular issued by the MPCB dated
04/02/2022 along with two Circulars dated 11/11/2021 are collectively

annexed herewith as Annexure - T)
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the Hon’ble NGT’s expert member is the best authority to understand that

e the R-1 is misguiding grossly. The Circular of the R2 MPCB regarding red
category is attached on basis of which it can be stated that R1 industry is
under the red category regime. (The copy of the actual Pollution Index

Score is annexed herewith as Annexure -U)

13.Pollution Index as declared by BSV is 55 will automatically shoot up since
BMW waste is also generated by the Industry. Also BSVL is generating
sewage /effluent quantity more than 100 KLD Per day which also attracts ‘
RED CTO. BSVL is having more than 100 beds / Cages for small animals |
wherein the small animals are housed, hence the same also atfract RED J

CTO.

14. Without verifying the fact the MPCB R-2 has categorised BSVL
Ambernath factory as a Pharmaceutical industry referred under serial No.
74 which are manufacturer products only. Wherecas BSVL Ambernath is
manufacturing  bio-pharmaceutical formu’lation products, active
pharmaceutical ingredients (API) products, products by fermentation, bulk
product etc. BSVL Ambernath is generating hazardous waste as well in the

form of bio-medical waste still MPCB has given them the consent to

operate in orange category instead of red category. Kindly refer to the page

no 52 where the MPCB has mentioned the said fact.

15.In fact the MPCB officials had visited the BSVL Ambernath on
19/06/2023 and had conducted inspection. From their inspection report it
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can be clearly seen that, the BSVL manufactures BioPharma products

hence also automatically attract Red CTO.

16. Taking into the consideration all the above points attract RED
whereas BSVL plant at Ambernath has obtained Orange CT r‘
totally illegal. 3

17.Application of CTO renewal is not submitted in time i.e. Two mor c
to expiry of Consent on 30/06/2022 (Application need to be done by
04-2022) whereas the application was submitted on 25-06-2022.

18.The Applicant had filed complaint regarding the same was made in
November 2022. MPCB have therefore conducted inspection and
correspondence was made in January 2023 post the complaint.
Surprisingly, the inspection date for Consent renewal was 12-01-2023 and

renewed consent to operate was issued very next day’s i.e. on 13-01-2023.

19.The BSVL haé submitted technically wrong information of pollution index
— 55 instead of 62 under entry no. 74 which is applicable only for
Pharmaceutical Industry as BSVL have shown industry as pharmaceutical
industry only whereas it is a bio-pharmaceutical industry generating Bio-

medical waste also.

20.MPCB without verifying have certified the say given by the company
official mentioning the products — are not API which attract EC, whereas
the products are produced by way fermentation, formulations, Bulk
products etc. Whereas respondent no. 1 have informed that it is MPCB who

have cleared the products as there not coming under EC category.

g
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- 21.Since the water from Chickloli Dam is in the vicinity of BSVL and a plot
K27/1 of BSVL is already under the HFL Catchment zone, there are high
chances of pollution of potable water body from which drinking water is

supplied to Ambernath city.

22. Animal House is in HFL Catchment zone hence no activity permitted.
Time limit of BMW disposal after its generation is 48 hours whereas
disposal in actual done much later than the permitted time limit which can
be observed from the records in the Animal house and the record submitted

to waste management company.

23.Not only formulation but also doing fermentation, API Manufacturing,

Generating BMW i.e. Food waste, Animal waste and Animal Caucus.

24. Replying to the MPCB is important even though it will be a repetition that
the industry categorise under serial no 74 showing it as pharmaceutical
industry only, whereas it is a Bi0o-pharmaceutical industry generating
Hazardous and BMW wastes also the industry is manufactory API and
Bulk Drugs.

25. That the R-2 MPCB without verifying the say given by BSVL regarding
API Products, and without considering that the BSVL manufacture Bio-

pharma products.

894

26.That the Respondent No. 6 — CPCB has not taken any initiative for

verification of serious complaint relating to environmental pollution by

BSVL.
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27. The Respondent No. 4 — Irrigation Department has not given clearance to
MIDC to build or construct industry like the one of R-1 on plot no.K-27/1

belonging to BSVL since it is coming under HFL Catchment zone.

28.The R-3 MIDC is responsible for allowing the construction 1
permissible zone. The R-1 has constructed its industry in MIDC areafor
which MIDC has not considered the red category nature of the R-1 and has
blindly allowed the R-1 industry to set up its unit in MIDC area. i

29.That, without taking into consideration the recent judgment given by the
Ilon’ble Supreme Court in Civil Appeal Nos. 12122-12123 of 2018
Municipal Corporation of Greater Mumbai Versus Ankita Sinha & Ors the
R-1 is trying to bring the irrelevant issues related to Locus standi. The
Hon’ble NGT is empowered is entitled to deal with this application as it

pertains to substantial issue related to environment.

I also affirm that the contents of the above Para. Numbers 1 to 29 of the Rejoinder
are correct and true to my knowledge, information and belief, and hence, I sign
this at Pune on this 19™ day of March, 2023.

\]} NWYE =
Place: Pune, Mr. Pragg Ml%gre/-

Dated: 19/03/2024 (Applicant)

e

I know the affiant
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VERIFICATION

signed below at Pune on 19th of March 2024.

(J/,

Advocates for the Applicant

L R L L T R s T

{%ﬂmmom Zoa]
@)@ 5
3

%ﬁnmmnm A

g46

I believe to be true on legal advice and contents pertaining to limitation, interim
prayers and final prayers are also true, correct and based on legal advice and that

I have not suppressed any material fact hereinabove. In witness whereof I have

> Applicant
'mmulye —
(Prasad M. Mulye)

BEFOREME _

Shruti Subhash Sankpal
ADVOCATE & NOTAF
GOVERMENT T0F 10

sotad & Registered

at Seral No. 6’!5‘/
S FgTMAR 25@}7
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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BB Maharashtra Pollution ?:ontrol Board
5dd3a2b20605292ea96e93e3

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5dd3a2b20605292ea96e93e3
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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Kindly verify Maharashtra Pollution Control Board's document on Biockchain by scanning the QR code.

/iblockchain.ecmpeb.in/docs/5dd3a2b20605292ea96e93e3

https
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5dd3a2b20605292ea96e93e3
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpceb.in/docs/5dd3a2b20605292ea96e93e3
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Your appllcatlon: No MPCB CONSENT-DOOOIH%S Dated 25, 05 2023

For: grantof Consent to Operate undér S&Ectinn 26 of the Water (Prevention & Control of
Pollution) Act 1974 & under Section 23-of the-Ait-(Frevention & Control of Polliition) Act,
- n"under Rule [:B y of the HaZardous & Other Wastes

3016 is considered and the consent is

hd cond:tlons and as detalled in the

pr ;ect':s RS.1L.35 Crs. (As’ per C.A Certificate

Product Max:mym UoM
Quantit

SrNo Dél;cription Perrg;ts;f {in Standards to Disposal Path

, e : A per Schedule-l [CETR =700 0
2. |Domestic effluent 2 As per Schedule-f(Soaked in soak plt

BRarat Serums & Vaccines Limited/CR/UAN No.MPCE- ERTS m
05:26:14 pm) /QMS.PO6_F02/00

ussid. ~2043 Pagelof1l .




Sr Stack Description of Sfa;:k /  Number of “Standards to be
No. No. source s Stack " achieved

Type of Waste -Quantity i Disposal

Quantity  UoM Treatment Disposal

-y i?eﬁlﬁn?nent carborj oil:ﬁliter 100 Kg/Annum |

Waste water treatment.
~|33.2 Contaminated cotton
: 7. [rags or'other cleanmg
materials:. .. - -

’kg’lAnnrum : N -

Quantity
ot to Segregation Treatment

Sr.No  Lategory Type of Waste exceed Color coding - & Disposal

i b)M'Cmbwth non- chlorinated | «pins
1 | Yellow Biotechniology 30 0.00 plastic bags or CBMWTSDF

faboratory weste

Puncture proof“—»

White .

7y ok “jeiso |0 Leakproof
(Translucent) mcluding Metals ) tamper proof
container

Bharat Serums & Vaccines Limited/CR/UAN No.MPCB-CONSENT-0000171943/Indus-1d.53366 (30-05-2023

05:26:14 pm) /QMS.PO6_F02/00 Page 2 of 11




1. The mdustry-shall'obtam necessary ermission from the Directorate of Industry safety
- and Health \‘D!SH) o

:’iéif':lndustry shall comply with Maharashtra Blastic Wasta Management & Handi‘ing Rules
Plastic and Thermocol Products (MUSTH&S) Notification,” 2018. and

. g
... No.RO Navi Mumba[iComblned consent11910000819 dated 16/10/2019 valld upto
1 31/12/2024 :

16 'lndustry shall submission of Board resolutton towards actnnty d:d
comimercial manufacturing activity within 15 days. . o

:17; "The' apphcant shall make an appﬂcatlon for renawal of consent 60 days pﬂor to date of
‘explry of the consent : : C e

‘ onzatmn vide No RO Naw MumbaulCombmed consent11910000319 dated
'16/10/2019 - R _ : L

Copyto‘""' o : SRR
“1.” Sub- Regional Ofﬁcer. MPCB a\n Mumba: lf L W e
" They are directed to ensure the comphance of the consent condlt:ons

2, Chief Accounts Officer, MPCB,Sion, Mumbal

" Bharat Serumis & Vaccines Lfm.ted/cnmnu No. MPcs-coussm.oooonluanndus 1d.53366 (30-05-2023° bage 3 of 11 o '
05:26:14 pm) /QMS.PO6_F02/00 e I 9 R %
N - : :




Limiting concentration not to exceed in mg/l,

Sr.No  Parameters except for pH

Ol & Grease

e Thelndustryshailensureconnectlwtyon ine monitoring sy _
server including separate energy meter for pollution controi systém ,_

Jee-nf-CETP. Treated effluént” shall-recycl

d if-ahy-femain then discharged to CETP,

1.to the MPCB

reuse to the maximum exten
shall not any discharged outsc

NG

" B] The Applicant shall operate the :
as to achieve the following standards.:::

"1’ The treated domestic effluent shall be soaked in a SoaK pit, which shall be
- dleaned periodically. Ovérflow,” if ahy, shall ‘be tised on’ ldnd" for gardening /
plantation only. ) o bl

“°'3 The Board reserveés its rights to review plans, specifications or other data relating to
plant setup for the treatment of watérworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of bollution‘ controt system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

05:26:14 pm) /QMS.PO6_F02/00 Page 4of 11




Gardening

6. The Applicant, shall provide Specific Water Pollution control system as per the
..~ conditions of EP Act;. 1986 and rule made there under from tlme to time/
Environmental Clearance/ CREP gmdelmes .

Page 50of 11




e EP Act; 1986:and rule made there unde f’om t'me to time[ En\nro
" etulpment- with-. necessary:: spécifications: “and operation - ““alteration or

P
.=+ téchnological improvement or otherwise such variation (mcludmg the change of any controi

ystem'and’

APC System Stack Typé
Source provided/prop Height{in
osed nr) Fuei

- Sulphur-
Content(in %)

Stack

Pb”ut‘ant Standard
No. X

Enclosure

The Apphcant shall provide SpeCiﬁc Aii’ POHUt{On cnntrof equip

replacemant/alteration well before its life come to an end or erectmn of new poilutlon
cantrof equ;pment - L : :

Thé Board Faserves its rights to vary a[l‘or any of the’lcon |t|on" in t e consent,

}due to'any i

equipment, other in whole or in part is necessary)

(T

05:26:14 pm) /QMS.POS_F02/00

Page 6 of 11




05:26:14 pm) /QMS.PO6_F02/00

Consent _Amt of

8G
Imposed

_ Compliance  Validity §
Period. -  Date

Submission - - |
" Period- Purpose of BG

authorization

Cas per CCA

2 | 50,000~ | - dateq.. . | Watertreatment §: 3100000 {30/s /3025
e E a Pfant to achieve S
.. R - 16/10!2019 prescnb' X T o
Sl “ discharged--
standards: -

to maintain record{
- of BMW and = |~
i - submission of-
Annual Report in
Form-If before
31st Jahvary
To maintain_

ST P [ aspercea
3. 25,000/~ |  dated
e - 16/10/2019

'30/5/2025

ol | asooor cords OfBMW - 31453024 | 30/5/2025
o B al delivered | 31/12/
BMWTSDF ™ [0 oo
2 ovide BMW

5. | 50000 éparate storage f’31‘,"1i,r2’(')_i4 30/5/2025

- facility:. -
7 L s e toinstall
i s |- as per CCA Comb;nedwaste T S SRR
1,00,000/— .. dated-. water Treatment 31/12!2024 30!5!2025
16/10/2019 - Plant/STPfor. | ... S T
....... treatment sewage ). .-

**Existing BG obtalned for above purpose if any, may be extended for perlod of
:validlty as’above. =

Consent Amount of ¢\, i sion Purpose A"“;”gf of Rea;gn of

BG .
(C2E/C20/C2R) . imposed Period of BG Forfeiture  Forfeiture

l Srina.

Srno. Consent (C2E/C20/C2R) BG mpoéed Purpose of BG  Amount of BG Returned

Page 7 of 11




v b) fndustry shoutd ‘provide acoustic enclosure for control of nois&. The acoustic enclosurel
_*acoustic treatment of the room should be desrgned for minimum 25 dB (A) insertion loss

. > . orformeeting the afbient noise standards, whichever is on higher side A suitable
.- exhaust muffler with insertion 16ss:0f 25 dB (A) shalt also be provided. The measurement
of :nsertlon loss wrli be done’ at different points at 0.5 meters from acousti

] eto 'DG et; outside mdustnal
réguirements by proper sitting and control measures.

tnctly in complaance wrth recommendatrons of DG Set

- e) A proper ro' 'and preventive: mamtenance procedure for DG set should be set and
followed in congultation with the DG manufacturer which would he!p to prevent norse
at from deteriorating with usé. - S

0 DG Sets

shall e"'operated only ifi casmtmwer failure: T
g) The appltcant should not: cause a'. ‘ce.mthe surroundlng area due to operatlon of
D.G. Set _____ _

TERLIGH ‘:9’ f MOEFCC, Indra on Enwronment
' 1{E} dated 17.05.2002 and ItS
OF sets run with diesel

The non-hazardols solid waste arlslng i the factory premises; sweeplngs, etc. bé disposed
of scientifically so as not to:cause any’ nuigance / pollution. The appircant shail take

necessary parmissions from civi¢ authorities for disposal of solid waste..

6. The apphcant shall hot ‘change or alter thé quantity, qua!tty, the' rate of dlscharge
- temperatureor the mode of the effluent/emissions or: hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will

not carry out any activity, for which this consent has not been granted/without prior consent

joke this consént'and’ the same

At i respect of industries obligation towards
ntary evidences

it official e-mail address and any change will be duly mformed'to the

MPCB..

10. The mdustry shall achleve the National Ambrent Air Quality standards prescribed vide
Government of Ind:a, Notlﬁcatton No. B-29016/20/90/PCI-L dated. 18 11, 2009 as amended.

11. This consent should not be construed as exemption from obtalnmg necessary NOC/
permission from any other Government authorities.

05:26:14 pm) /QMS.P06_F02/00
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“data onlirie to CPCB-and MPCB’servér. You shall also' monitor efffuent quality; ‘stack - -

s emissiGns and ambient air quality monthfy/quarterly You shali conduct Dioxiry Furan

monitoring by third party NABL Accredited: agency once in year and ‘submit report to
TN Sub Reg:onal Officer:
14,
.- within 48 hrs from generation...

~or I§ apprehénded to oecur i excess of staridards faid down; sucti inforifiation shall be

- forthwith Reported to Board, conterned Police Station; office of Diréctorate of
- Services; Departmernit of Explosives; Inspectorate of Factoriés and Ldcal Body: In case:

16.

You shalf ensure col!ectlon and segregatron of BMW regufarIy to treat and” drspose Off

Whenever due to dny accident or other unforeseen act or‘ éven, such emissions secr

of failure of poliutlon controf equipments; the productlon process connected toit shall
be stopped -

The appi!cant shaII provide an“altérnate electric power source sufficient to operate all
- pollution control facilities. instalted to maintain compliance with, the terms and

-conditions of the consent: In the absence, the applicant shall stop; reduce or otherwuse

Ry control production to abide by terms and conditions of this consent.
17,

The mdustry shall’ recyclelreprocess/reusefrecover Hazardous'Waste as per ’the :

.- provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can.

18.°A

19,

20.

be recycled /pidcessed freused /recovered and only waste which has to be incinerated
shall go to incineration and waste which' can be used for land filling: and cannot be
recycled/reprocessed etc. should™§a ERET purpose, in order to reduce load on
fncineration and landfill site/envirgnit :

An mspectlon ‘book shall be’ ope

their visit to the applicant.:: :
You-shall-'not Rent; Lend, Sel T %? Close Down the facuhty or otherwrse

transport the Bio Medical waste for any other purpose \mthout obtalmng prlor wrltten
permission of the MPC Board.:
Separate drainage system sha!i be prowded for collectlon of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with

allabfe to the‘Board S ofﬁcers d'unng

- arrangement for measuring the flow. No effluent shall be admitted in the ptpesfsewers

oy
22,
23.

24.

arat Serums & Vaccines Limite
05:26:14 pm) /QMS.PO6_F02/00 ..

downstream of the terminal manholes. No effluent:shall find its way other than in
designed and provided collection system.

Neither storm water rior dlscharge from other | prermses shall be allowed to mix with
the effluents from the factory... .. B

The industry should riot cause any nuisance in surroundmg area

The industry shall take adequate measures for control of hoisé !evels from !ts own
sources within the premises s¢ as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the' actlwty are controlled so as to
maintain ciean and safe environment in and around the facility premises.

g - ndus-ld. ~03-2023 Page 9 of 11
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)
32.
U,

35.

36.

. to astablish the unit or éstablish any treatment and disposal systeti of anextension or

o1 V'é:'éibbliéaht”s’h:all install a separ.

. TH& Board réserviss its rights to Teview plans,” specifications”or other
- plant setup for the treat’mént?'_bf'Watérwﬁrks for the purification thereof & the system

" - prescribed FORM-V as per the provisf
- {second Amendment) Rules; 199

= mnthly/quarterly: You shallce

“The Board reseives its rights to vary alt
&Ry technoldgical improvement or othefwise such variation {including the change of

o

- samples of trade and sewage &ffluents; air amissions and hazardous waste to the
. Board: staff at the terminal o desighated points and shall pay to the Board for the
- §ervices rendered in this behalf.- _ .

t
\t canditions. The Applican

Kall' 6btaif prior conisent of the Board to take steps

addition thereto.. e _
he ate metér showing the consumption of énergy for
| effluent treatment plants and air pollution control

ation of domestic and industria
5 isumption of chiemicals use

. : 3% of the available open land Under green
coverage/ plantation: Ther applicant shall submit a yearly statement by 30th

data relating to

‘sewage o

¢ trade “‘éfffuént or in connection with' the grant of any

& finaticial year- ending 31st March: in: the
s-of-Rule 14 of the Environment (Protection)

You “should monitor effluent- missions

Accredited agency once in every ys report to Sub Regional Officer.. ..

or ahy of the condition in the consent; if due to

any control equipment, other in wholé or in part Is necessary)... .- 7. R
The applica nt-shall provide’ facility for collection of environmentat samples and

You shiall obtain necessary prior permission for providing additional control equipment

- with" necessary: ‘specificationsand- operation thereof or alteration or shall-ensure
replacement of poliution control system or its parts after expiry of its expected life as

defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof. . . . SRR R AR R
You shafl strictly comply
Environmental Protection’ Act; 1986 and industry specific standard under EP Rules

Water (PSCP) Act, 1674, Air (PSCP} Act, 1981 and

1986 which are available on MPCB website (www.mpcb.gov.in). ... ..

You shall create the Environmentat Cell by appointing an Environmental Ehgi’r‘ieer and
Chemist for looking after day-to-day activities related to compliance of CCA.

; ther data relating to;
waterworks for the purification thereof & the system.
fade’ efflusht or in”connection: with the ‘gran of-any

d for treatment shall be

September every year on available open plot area, number of trees surviving as oh-
- 31st March of the year and number of trees planted by September end...... o -

ahd “ambient: air"quality -
Uran-monitoring-by third party. NABL:-.

Page 10 of 11




" Medical Waste
..~ 6(3) & 20(2) of Haza
- Y&ar in Form-IV by 30th June of ¢
B, Youi ‘should ¢o

Management Rules,2016 and

Submit the An
ther Wastes

miply with the Haza

nd Other Wastes (M & Th) Ry

Medical Waste Manag

azardous arid Othér Wastas (M & T™) Rules, 2016, Bio |
nual Returns as per Rule... [
(M & TM) Rules, 2016 for the pré’cediﬁgﬁ:'»‘ '

65, 2016 Bl

This certificate is digitally & elec onically signed, -

BHaFaT Sers & Vg LS
05:26:14 pm) IQMS.PO§_FO2/00
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* Bharat Serums And Vaceines Ltd. = EEEE T
Plot No. X' 10, 3* Floor, LibeﬂyTawer, B AR
-~ DBehind Reliable Plaza, Kalwa Industrial Eetate,

Airoh,Navx Mumbai Thane 400708 N
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© " Registered Postage payable

 No.OSOA/ kadano/Thane/Palpa/1259/2022r

Dated 16 DEC 2022)

7' Bharat Serums and Vaccmes Ltd' R
o PIot 0. K— 10 3rd Floor, L1berty Tower
' Subject _Show Cause Notlce

 Reference: - No. tDLSH. /V151t/PLP/2022/1258/’Ihane, dated 15.12. 2022_{,--.’;2_

forwarded on

Sir,- -




R 'need to prowde any dlsclosul‘e

' "you do not prov1de this dlsclosure, further actlon w1II be tak fi as 1f you d1d not

(P L. Patﬂ)

Assxstant Dlrector

Deputy Dlrector Industrlal

| Safety and Health Thane S "

'Note: This translation is not made word to word. If any ambiguity or -
incorrectness finds, original letter in Marathi may please be referred.




it M!s Bhamt'ﬁemms And Vacemas T
01 plighce underthe Factones Act, 1943‘




e 2 18 203

265121051 Motllal Nagar Nol

el Road ] No 07 Goregaon West
S "Mumbal 400104

""::Subject | Complamt 1n pubhc mterest in the 1nterest of _]usuce, in 1nterest of {_ S

y"'thls ofﬁce as’ per reference 1 on the above";"i_".""=‘?_ "
“mentioned subject. i this regard, the concerned establishment was visited and ™ - .
inquired on 28.11.2022. Violation of Rule 4 (1) (a) (b) (c) and Rule 4 (4) of the - S
Maharashtra Factories Rules, 1963 duiring the inquiry during the visit was foiind. L o
A show cause notice has been issued to the concerned occupant and further}_i._'i'. e

appropriate action is being taken in this regard B R |

Yo i
e Deputy Dlrector i
Indl strlal Safety&HeaIth Thane |

| 'Note Thls translatlon is_not made word to word. If any ambiguity or
incorrectness finds, original letter in Marathi may please be referred. : R
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" Maharashtra I

M. Relable SpacesttLtd, ST
Relable Tech Park, Survey No. 39, =~ -~ =
| Thane-BelapurRoad, . <.

 Airoli, Navi Mumbai - 400 708. . - ...

‘of ﬁaiﬁt application of Mr. Prasad Mule dated 07.12.2022 - -

" Respocted Sir,

' Subject o the above reference, T.T.C. INDUSTRIAL AREA PLOTNO. K-~ -

10-appears to have been allotted to you at present. As per the official records;

M/s. Bharat Serums & Vaccines Ltd. have obtained the permission to use the - - A
2945.42 Sq.m. area of plot for IT/ITES ACTIVITY on lease for 2 period of four - -~ *
years from 20.07.2021 up to 19.07.2025. Howeve -, it has been observed by this =

office that M/s. Bharat Serums & Vaccines Ltd, have used the area of 294542

ndusirial Development Corporation =~ - .-

[ LU U Dater 3 FEB2023

 Siibject: Regardig the unauthorized use of sub-letting on Plot NoK-10.:.

8q.m. (3rd & 4th floor) for office and research centre. This matter is not according -

to the policy of the Corporation.

However, you should disclose the said matter within 7 days of receiving the said -~

letter. Otherwise, please note that you will be penalized accordingly as per the = B

prevailing policy of the Corporation.

S Sd/-
Area Manager 03/02/20 Admin
MIDC, Regional Office,Mahape

| COp‘y to:-Mr. Praiséd /Mule, 265/2105, Motilal Nagar-1, Road no. 7, Gor’e'ganon: .
(W), Mumbai - 400 104.

(T\m‘s transjatien is net made wovd +o word-
In case of qmbi‘gui-}-\j Oa’iaina\ Marathi =
Document Mmow please be mkmcp) ) |

SRR SEERL

© Your faithful, '

L.




- Was
“‘fiumber S.0. 1324 (B)d 2d the 15™ September ,2005 inviting objéctions aiid suggestions from:
“all persons likely to be affected thereby within'a period of sixty days from the date ori"whic
-copies of Gazette containing the said notification were made available t6 the public;. -

‘ September,
5 And whisreas; all” objectic 18 and siiggestions' received it response’ (o the ‘above’ .
méntioned draft notification have b en duly considered by the Central Govertment; - S

. Now, therefore, in éxetciss of the powers conferred by sub-section (1)'and clause” (v of . -
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d):

béen accorded in racc':'o'fdance with the objectives of National Environment Policy as apjirove
by thé Union Cabiriet on 18™ Miv; 2006 and the procedure specifiéd in” tifical
‘ En

¢ i (Protection) Act; 1986 for the piirpose of this notifie
piiblished in the Gaizétee of India' Extrabrdiniary; Part II; Section 3; sub-section (i) vid

fwhiéreas, copiés of the said hotification were made available to i public on 159

of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of -

the notification number S.0: 60 (E) dated the 27" January, 1994; except in respect of things - .
dofté or omitted fo be done before such superséssion; the Central Government hereby directs: . -
that on and from the date of its publication the required construction of new projects or .

activities or the expanision or' modernization of existing projécts or activitics listed in the

Schedule to this notification entailing capacity addition with change in process and or

technology shall be undertaken in any part of India only after the prior environmental -

clearance from the Central Government or as the case may be, by the State Level Environmeht .

Impact Assessment Aathority, duly constituted by the Central Government under sub-section

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this -

notification.

Yncludes the territorial waters -

*‘T/’é(\/




Envrronment Impact Assesstiient Authority heremafter referred to as the SEIAA' shall be
constituted by the Central Government under sub-section (3) of séction 3 of the Environment -
{Protection) Act, 1986 compnsmg of thrég Members including a Chanman and 2 Member - . -

@
@. -

o

©)-

M
4.

®

Secretary to be’ nommated by the State Govemment or the Umon terntory Adrmmstratron

Union territory administration familiar with envnronmentai laws

The othér two ‘Members shall bé eithe: a professxor al or expert fulﬁl]mg the ehglblhty
criteria given in Appendix VI to this notxﬁcatlon ,

One of the specified Members in sub—paragraph (3) above who is an expert in the
Envn'onmental Impact Assessment process shall be the Chalrman of the SE{AA

7' The State Govemment or Umon temtory ’Adrmmstratlon shalI forward the riames of the

Members and. the Chairman referred in sub- paragraph 3 to 4 above to the Central -
Government and the Central Government shall constitute the SEIAA as an authonty for
the purposes of this notlﬁcatlon within thirty days of the date of receipt of the names.

‘.The non-ofﬁcral Member and the Chairman shal! have a fixed term of three years (from

the date of the publication of the notification by the Central Government constituting the
authority). .

All decisions of the SEIAA shall be unanimous and taken in a meeting.

Categorization of projects and activities:-

All projects and activities are broadly categorized i1 to two categoﬁes - Category A and

Category B, based on the spatial extent of potential impa ts and potential impacts on human
health and natural and man made resources.

£

i:
’
|




" (ai)-; ~ All projects or activities in. Tuded 4s Category ‘A’ in the Schedule, including expansion
and modernization of éxistifig proje’sts or activitios and'chanige in product ix; shall feqisire prior
environmenial clearance: from ilie Central Government in ‘the Mi of Envirohment and:
Forests: (MOEF) “on: the: tecomimendations” of '

_ ¢ ain Expert’ Appraisal: Committes (BAC) 10 bo "~
constituted by the Cenéral Governmeiit for the piirposes of this nofification; .. viiid o L

© (ili)- - All projects ot activities ificluded as Category ‘B’ in e
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph . - . -
2, or change in product mix as specified in sub ‘paragraph (iii) of paragiaphi 2, but excluding - .

those which fulfill the General Conditions (GC) stipulated in thé Schiedule; will Tequiré priot . .
environtnental clearance from the State/Union tetritory E t . Assessment

Authority (SEIAA). The SEIAA shall base its ‘decision on the fecommendations of a State'or.... . i
Union territory -lével Expert Appraisal Coinmittes (SEAC) as to be constituted for in this ~ =... -
nofification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B* project shalt .. - = . =
be treated as a Category *A’ project; . , I T A

scréen, Scope dnd appraise projects 'of':‘hi::'t’i\:fi:ties" in Category
EAC and SEAC"s shall meet at least once evéry month.

“ta)  Ths composition of the EAC shall be as given in Appendix VL. The SE P
the Union territory level shall be constitutcd by the Central Government ifi consultation with the . -~
concerned State Government or the Union territory Administration with identical composition; .~ o

(b). The Central Governmént may, with the prior concurrence of the concerned State - -
Governments or the Union tgrritory:.Adrraini‘strations, constitutes one SEAC for fiore than one
State or Union territory for teasons of administrative convenience andcost; . . .

& he EAC and SHAC shall be econsttited affe overy three years:

tany site(s) ..
clearance is
least seven. -

@, The ‘authorised members of the EAC and SEAC, concerned, may inspec
connected with the project or activity in respect of h the pri iro 1l
sought, for the purposes of screeni g or scoping or appraisal, with oti

days to the applicant, who shall pro ride necessary facilities for the inspection;

(& The BAC and SEACs shail urcton on the principle of collecive responsibilty. Tho -
Chairperson shall endeavour to reach a consensus in ¢ach case, and if consensus cannot be

reached, the view of the majority shall prevail.

6.~ Application for Prior Environmental Cléarance (EC)i-~ - -
An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix I, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of

Jand, at the site by the applicant. The applicant shall furnish, along with the application, a copy

of the pre-feasibility project report except that, in case of construction projects or activities (item - .
8 of the Schedule) in addition to Form 1 and the Supplementary Form !A, a copy of the .
conceptual plan shall be provided, instead of the pre-feasibility report. S
3
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pr1
stages, all of which may not dpply to particular cases as set forth below ini ttus notification. These
four stages in sequennal order are:

S In case. of Category B pro;eets or aetlvltles, thjs stage w:ll enta:l the serutmy of an
' apphcauon seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for"detérminittg ‘whether- or not the project- or’ activity
reqmres further envuenmental studles for preparatlon of an Enwrenmental Impact Assessment

'(1}  process by which the Expert Apprazsal Committee in the case of
Category “A* ‘projects or activities; ahd State level Expert Appraisal Committee ini the case of
Category ‘BI” pro;ects or activities, including applications for expansion and/or modernization
andfor chatige in product mix of existing projects or activities, determine detailed and
comprehensive Terms df' Refererice (TOR) addressing all reIevant enVirdiiﬁiemai cb’iicems for .

the preparation of ’

shaII ‘détermine the Terms of Reference on.
d 1_;’; the presenbed apphcatlon Fonnl/Form IA mcludsng'

app
Committee or State level Expert Appraisal Committee concerned only if considered necessary by -
the Expert Appraxsal ‘Committee ‘or State Lével Expert Appraisal Commitiée concertied, Terms -
of Reférence suggested by the applicant if furnished and other information that imay be available
with the Expert Appraisal Committee or State Level Hxpert Appraisal Committee coticerned. All
projects and activities listed as Category ‘B° n Item 8 of the Schedule
{Construction/Township/Commercial Complexes /Housing) shall not require Scopirig and will be
appratsed on the basis of Form 1/ Form lA and the conceptual plan .

(n) " The Terms of Reference (TOR) ‘shall be cenveyed to the apphcant by the Expert
Appralsal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. Iin the case of Category A Hydroelectric projects Item 1(c) (i) of the .
Schedule ttié Terms of Reference shall be conveyed along with the clearance for pre-construction
“dctivities .If the Terms of Reféretice are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
4




~~concerned State Level Envuonment Impact Assessment Au

- Reference shall be' dlsﬁlsféa ‘on the website of the Mlmstryof Enwronment and Forests andthe »’ St

R (m) Apphcatzons :'for pnor 'cnwronmental cleararice: may y o s
- authonty concernied on the recommendation of the EAC or SEAC concerned at tius stage itself, - -
In case of such rejectlon ‘the decisi n together with reasons for the same 'shall be commumcated :

to the applicant in writing within ¢ :xty days of the recelpt of the apphcahon i LY

- ;::III Stage (3) - Publi¢ Consultatlon

5 10 ‘the process by which the concerns of local affected persons . - o
and others who have plausible stake in the environiiental impacts of the project of activity are. = -
ascertained with a view to taking ‘into dccoiint all the material concérns in the projéct or activity .~
des:gn as appropnate AH Categori ‘A’ and Category BY pro_|ects or activities shall undertake o

o ©). ¥ exp ys (item 7 () of the Schedule) which do niot
" involve any furtherfmmsmon oflaad R o

@) "‘al! Bulldmg /Constructlon pmJectslArea Devetopment proJects and Townshlps
: {item 8) . )

@©" _-“'311 Category 'BZ’ pm_]BCtS and actmtxes

6] all pro;ects or activities concemning natmnal defence 'and secunty [
involving other strategic considerations as dctermined by the Central

Government. -

~

5(11) The Publlc Consultatlon shall ordmanly have two' components compnsmg

"'(a) a pubhc hearmg it the site of in A its close proxzmny- district wise, to be camed out in the
manner prescribed in Appendxx 1v, for ascertmmng concems of local affected persons, e

‘(b)  obtain responses in writing “roni ottier concerned persons having a plausxble stake in the’
environmental aspects of the projec- or actmty »

(m) thé public hearing at orin close proxmuty to the 51te(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerhed in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

iv) in case the State Pollution Control Board or the Union territory Pollutio'n" Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed penod :

5




’ y t Ty : Yy :
another public agency or authority: whick: is- not subordmate to the regulatory authonty, to o
complete the process within a further penod of forty five days, . L

p 4 pi -
the regu!atory authonty conicernied that owing to the local situation, it is not possiblé to conduct -
the public hearing in a manner which will enable the views of the concemed local persons to be - -
freely expressed, it shall repoit the facts in"detail to the concémed regulatory authority, which. .
may, after due considération of the report and othet reliable information that it may have, decxde E
that the public consultation in the case need not include the public hearing R L

Sumnmary EIA report prepared in the format given in Appenchx mA by the apphcant along with.
a copy of the application in the préscribed form, within s ven days of the receipt of 2 written -

request for arrafigiiig ‘the public heiring” Confidentlal info: tiation incliding fion-disclosable or:

legally pnvﬂeged information mvoIvmg Infellectual Prop :rty Right, source specified in the
application shall riot be piacéd on the web site. The réguldtory authority coricerned miay also use
other appropriate media for ensuring Wide publicity about the project or actmty The regulatory:
authority shall, however, make available on a written téquest from any concerned person the
Draft EIA report for 1nspectxon at a niotified place dtiring normal office hours till the date of the-
public hearing. All the résponses réceived as part of this pubhc consultatlon process shall be
forwarded to the applicant through the quickest dvailable mednis,. ... - L

(vu) After compleuon of I;he pubhc consultatlon, the apphcant shaIl address all the matenal
environmental concems expressed dirring this process, and make appropriaté changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The apphcant may alternauvely subm;t a

public consultatxon

IV, Stage (4) Appralsal

(i) = Appraisal ‘Théans the detmled scrutlny by the Expert kpprarsal Comrmttee or State Levei -
Expert Appraisal Committee of the application and othiér ¢ scuments like the Final EIA report,

outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmiental clearance. This
appraisal ‘shall be ‘made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be -
invited for furnishing riecessary clarifications in persofi or throtigh an authorized representative.

On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory -
authority concerned either for grant of prior environinental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same. '

(). The appréi'sa} of all projects or activities which are not required to undergo public .
‘consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant




' (m) Theappralsal of an application be shall be corriple
~ I A; where' public: consultation is' not nécessiry. and-

. for appraisal is given in Appendix V ;...

‘tiade in Form I and they shall bé consideréd by thé conceriied; Expért Appraisal Coi

appraised accordingly for grant of environmental ‘cledranc
* 8.Grant or Rejection of Prior Environmental Cleatanice (EC

":(:i). - The regulatory aisthority sha consider

(n) ﬁe‘}é‘gﬁﬁwﬁ;'aumori@'sﬁéll normally acéc‘p't;'?the-__:recommen ations: o

' validated information available and the site visit wherever the'same is considered as necessary by - .

the Expert Appraisal Committee or State Level E sért Appraisal Commmittee concerned

o pp! .
of State Level Bxpert Appraisal Comimittés concerned within sixey days of the receipt of the final . - .

id othef dociments or the receipt of Form 1 and Form. -
; 1 the: endations of the Expert
Appraisal Committee or State Level Expert Appraisal Comimittes”shall be" placed before the:
competent authority for a firial decision within the next fiftéen days .The ‘Pprescribed procedure -

Environiiént Impact Assessment repo

Ctisinge of product mix i existing projects:

© 7 All ‘applications séeking prio: environmiental clearance for éxpansion with in¢réasé in the

' production: capacity beyond the capacity for which prior environmental clearance has been, -
- granted iinder this notification or with increass in either lease ar

casé of * fniiiiing projects: s-or for the modernization of ai existing unit with i
proditction- capacity. béyond' the threshiold limi¢ prescribed in the Schedule to"
through cliange in processand or techriology or involvinig 4 chatigé in the prodiict

State Level Expert Appraisal Committé within sixty days, who will ‘décide on the due diligence e
ultations, and the application shall be .

fiécessary including preparation of EIA and public cons

concerned and convey its decision to the applicant within forty five days of the receipt of the -
recommendations of the Expert Appraisal Committee:“or State Level Expert Appraisal: :
Committee coricerned of in other + rords within'one hundred and five days of the receipt of the-

final Environment Impact Asséssm nt Report, and where Environment Impact Assessment is not - - E

tequired, within one hundred and five days or the receipt of the complete application with
requisite documents, except as provided below. .. (oot : ' S

e Hxpert

Appraisal Committee or State Level Expert Appraisal Committee concerned. In' cases where it -

disagrees with the recommiendations of the Expert Appraisal Compmittes or State Level Expert
Appraisal Committes concerned, the regulatory aiithority shall request reconsideration by the -
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty -
five days of the Teceipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the reasons for the disagréeement. An
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert :
Appraisal Committee or State Level Expert Appraisal Committee ‘concemed, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall '
be final and conveyed to the app! cant by the regulatory authority concerned within the next

thirty days.

(ifi) In the event that the decision of the regdiatdxﬁ authority is not communicated to ﬁié -

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
7

production capasity i the

ns of the EAC or SEAC - -




RA .’apphcant fivay proceed as if the environment clearance soug gran
the  regulatory: authority: in”"térms- of- the’ final’ recormendations- of the Expert Appra;sal.‘
Commlttee or State Level Expert Appraisal Committee concerried. B

ordenied by -

Clearances from oth regulatory bodies or authorities shall not be required prior to receipt; s

of applications for prior environmental clearance. of prjects or° acfivitiés; or screening, or

‘$copifig; or appraisal; or:decision by the regulatory authori y concemied, unless any of these is -
sequentmlly dependent on stich clearance either due to ar 'qmrement of iaw, or. for necessary

environmental cleaance is gratited by the: regulatory authonty, or'may be presumed by the
‘applicant to have been granted inder sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity; or completion of all construction operations in
‘éase of ‘constiuiction “projects (itém 87of the Schedule); 0" which the~application for prior
envu'oninental clearance refers The pnor enwronmental ,learance granted for a pro;ect or

the Schedule);” pro}ect life ag esumated by Expert Apprmsal Committee or State Level Expert’
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in

8(b)], the validity period shall be limited only to such activities as may be
the responsibili the-appli¢4nt as a developér. This périod of validity may be extended by the
regiifatory diithority concernéd by a maxifiiii period of five years' provided an application is
made to the régulatory authority by the appli¢ant - - within the validity period, together with an
updated Form 1; and Suppleiitentary Formi 1A, for Construétion projects or activities (item 8 of
the” Schedule). In this regard the regulatory authority may also consult the Expert Appralsal

Conmnttee or State Fevel Expert Appraisal Comnuttee as the case may be , '

' 0 Post Environmental Clearance Momtori -

(1) i3 shalI be mandatory for the pro]ect management to submlt haif yearIy comphance reports
in respect of the stipulated pricr enviroimental clearance terms and conditions in hard and soft
copies to the regulatory’ authonty concemed on 1* June and 1* December of each calendar year.

Giiy : All such’ comphance reports subrmtted by the p.oject management shall be pub!.lc
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

8
Cs
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the case of all other Projects and activities. However; in the'case of Area Developmiént projects




ay be tiansferred during its

: , validity to an
- activity on application by the sferof,
t, to, and by the regulatory authority conceriied,
rior e I “ias initial

n the same terms and conditions under - -

s tionmental cledrance Was initially granted; and for the same validity penod ;
No refereiice to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases . Sl

g OperaﬁonofElA Notlﬁcatlon, 1994, till disposal of periding cases

. ~: Fiom the date’ of final publication of " this . Eovironment Empact . -~ 2o G
Assessment (EIA) notification number $.0.60 (E) dated 27™ Janiuary, 1994 is hereby superseded, - - . .- DLl

gxcept in suppression of the thitigs done ot omitted to be done before such siippression to the -+ .

extenit that in case of all or some types of applicatiofis imade for prior’ environmental cleatance *. .

anid pendirig on the date of final publication of this notification, the Central Government may. .. -

relax any one or all provisiviis of this notification except the list of the projédts or activities: ~ = .

requiring prior environmental clez ance in Schedule I, or continue: operation of some or ail'

provisions of the said notification, ‘or a period rot exceeding oné year from the date of issue of

this notification. 0 L

Y No SLOSGRM AT )

S0 Siioo o (RCHANDRAMOHAN)
" JOINT SECRETARY TO THE GOVERNMENT OF INDIA .




~Conifons TFany

Project or Actlvity . -
0 n of natural resources and power generatxon (for a specified |
. e productioncapacity) , I '
@ @ (3)._~.. (4) i (5)
1(a)| Mining of minerals| > 50 ha. of mlmng 1ease area <50 ha General  Condition|
AR 205 ha of mining Sﬁall apply
'Asbestos mmmg n'respecuve of | Jease area.:. .
mining area e . prospecting
‘ involving |
‘dnlimg) are exempted
~provided the
concession areas
have. got previous] -
‘clearance for physical
s o survey
1(b) Offshore...- .- and { All projects Note
. { onshore oil and gas Exploration  Surveys
exploration, - ... . |... N (not involving drilling)| -
development.: & &f: = . iroo i are ‘exempted provided;
production - the concession areas| -
' have got previous|
clearance for physical
‘ survey
1(c) River Valley| (i) = 50 MW hydroelectric{ (i) < 50 MW > 25|General Condition shall
projects power generation; MW  hydroelectric |apply
(ii) = 10,000 ha. of culturable] power generation;
command area () < 10,000 ha. of
c ilturable command{ - -
aea
1(d) Thermal ~ Power| > 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Piants & gas based); (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and| gas based);
all other fuels -) <50 MW
2 S5MW (Pet coke
,diesel and all other
fuels )

10




proce Lt
niiclear fuel’

NN V) RS 3)
Nuclear ~ power| All projects
< and |
rocéssing’ “of |

Primary P
> 1 miliiﬁn tbnlannﬁm <Imilfior
- throughy

throughput of coal

Mineral Y 201rm1i10n ton/annum < Olmi
beneficiation mineral throughput - mineral t

11




ety

Materlals Production - -

M

—0

&

3(a)

“Metallurgical
industries (férrous
& non ferrous)

a)anary ny
metallurglcal industry

.Ail pro;ects’-_ -

:’b) <. Sponge -
manufacturing
> 200TPD

c)Secondary :

'processmg mdustry-:

Ail tox:c and heavy
metal producing units

= 20,000 tonnes
/annum .

iton|"

Sponge - iron
manufacturing - »
<200TPD |

‘Secondary - metallurgical| 0

pr'ccessing "mdustry s

i. )All toxic - :
andheavymcta] producmg
units

<20,000 tonnes

/annum

ii. )All other
non —toxic :

apply for
manufacturing

secondarj*' metallurgical

processing industries

55000 tonnes/znnum

General  Condition
Sponge iron

shalll-

A

Cement plants

2 1.0 million
tonnes/annum

production capacity

<1.0 million
tonnes/annm  production
capacity. All Stand alone
grinding units

Génefai Cbndiﬁon
apply

shail|




Materi

ocessing

Petroleum refining

A]l farﬁjects

4(a) -
industry _ _
4(b) | Coke ovenplants | 22,50,000 2,50,000 &
tonnes/annum. 225,000 tonnes/annum
Asbestos milling | All pro_;ects - -

. 4©)

and asbestos based| | - v

B products S LT Ll o D HA
4d) Chlor-alkali 2300 TPD praduction <300 TPD producuon Specific Condition shall[: -
industry . -~ P‘capacityor . unit capacity - ; appIy '
located~ dut - 51de the | and : iocated wnthm al ‘ S
notified industrial area/| notified industrial - area/ | No new: Mercury Cell|- .
estate estate based. plants will be|
. - permitted-and. existing| "
. units »7 converting .- to[ *
membrane cell technology| . .
are exempted from this|- -
Notification : v
4(c) Soda ash Industry | All projects - -
4(f) Leather/skin/hide | New projects outside| All new or expansion of| Specific condition shall}
processing the industrial area or| projects located within a| apply.
industry expansion of cxisting| notified industrial area/| e
units out side the| estate SR
industrial a ea
5 Manufacturing/Fabrication
5(a) Chemical All projects - -
fertilizers .
5(b) Pesticides industry| All units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding
formulations)

13




RO

5(c)

' complexes.
" (industries

‘gas;

i’efrd-chemical '

All projects

based SR :

ort processing: of |- ;- -

petroleum

fractions & natural R

reforming to

aromatics) - n

andfor}: -

5(d)

Mﬁﬁmade

ﬁbres
manufactunng

Rayo-n‘ '

theis 7

'ééﬁei'ai i >C:cr)rndition

apply

“shall| -

5 )

- reformation::+

. Petrochem]cai

based processing
(processes .- other
than cracking * &

Lacated out side the
notified mdustnal areaf
-estate

and}

not covered: under| -

the complexes)

Located in a mofified
industrial area/ estate .

Specific
apply

: Condmon - shall f -

30

Synthenc ofgqnic
chemicals mdu’sn‘y
(dyes - dye

! mtermed:ates batk~ ..
) and o
| intermediates: + |-

drugs

-

excluding: -
formulations;. -

Located out sidé the
notified industrial area/
estate

-

<

synthetic rTubbers; L

basic
chemicals,
synthetic
chemicals
chemical. - -
intermedia'tes)

other

orgamc
and| -

organic|

Located in a notified
industrial area/ estate

Specific  Condition
apply

shall}

5@

Distilleries

@AI Molasses based

distilleries

(i) All Cane juice/
non-molasses based
distilleries 230 KLD

All

Cane  juice/non-
molasses based distilleries

<30KLD

Generai . Condition
apply

shall

S(h)

Integrated  paint

industry

All projects

General Condition

apply

shall




()

Pulp <& paper

industry excludmg

‘manufactaring = of |-

paper from waste
paper .. and
manufacture - of

pﬁi’;;
and

i Pulp&

paper from ready SR

pulp. with

bleaching. -

out. -

manufacttmng

Paper...

mdustry w1thout
o manufactunng R

: - Paper = L
manifacturing industry |- 0 - -

manufactuﬁﬁg Generak Condtuon

skl

pulp

50)

Sugar Industry

> 5000 ted cane éfﬁshing General Condmon
capac1ty .

apply -

shall| -

5(k)

Tnduction/are

furnaces/cupola

furnaces STPH or| -

more

Aliprojects

General Condmon

applj_( O

“ehall|

Service Sec.ors L

l' ﬁ(a)?

ol &
transportation pipe/ -

gas

A}}prg_]ects CincE CEENTE e SR S iR

line (crude and| - -

refinety/.
petrocherhical

products), passing |- .'
national |

parks
/sanctuaries/coral

recfs /ecologicaily
areas ._7"A:4 . PRI
ING|: . .-

sensitive
including
Terminal

15




@

@

8):

®)

'Isolated storage &~

chemicals (As'per|[': . e C
threstiold planming| .. = =
quantity indicated|'
in~colamn 3 of} - -
“schedule 2 & 3 of [~ - -

Rules} - . - -
: amended|: © - o
w0 |

MSIHC
1989

All projects

'-733;__ Generai» Condmon
apply e

shall | -

Physma] Infrastructure including Environmental Semces »

7(3} .

YT

Allprojects — H-

7(b)

yards

ds including| ..ol
ship breaking units g

‘All projects

7c) .

[ parksl complexesl

Industnal estatesl

aréas, - export
processing  Zones
(EPZs),  Special
Economic  Zones
(SEZs), Biotech
Parks, Leattier
Complexes.

If at least one 1ndustry
‘in: the.  proposed
industrial  estate falls
under the Category A,

Category
ha. and housing at least

one. Category B
industry.

Thdustrial estates with|- -
area greater than 500(. . -

“Industrial estéfés ﬁdusing

at least one Category B}

industry and area <500
ha.

‘entire industrial areaj

shall be treated as| . - :
| Al

irrespective of the area.| -

below 500 ha.

require clearance.

Industrial estates of area>| - -
500 ha. and not housing| =

any industry belonging to-

Category /. or B,

Spec1a1 condltlon Shaﬂ apply | »

Industrial - Estate of area
and not
housing - any- industry of| :
‘category A-or B does not] - - ©

‘ 7(d)

Common
hazardous
treatment, storage
and disposal
facilities (TSDFs)

waste

All integrated facilities
having incineration
&landfill or
incineration alone

Al.l facilities having land
fiil only

General Condition
apply

shall




BT

NG

®

Ports, Harbours:

2 5 mﬂhon- TPA, of

fishing harbcurs)

"portsl harbours =10,000 |
TPA. of fish handhng o
capac1ty ;

< 5 mﬂhon 'I‘PA of cargo
handling’ capacny ‘and/o;

General :Cﬂndltlél:l g

Gcneral Condition

7

" Highways

) New N:tional High
ways; and

ii}. Expansion  of
National High ways
‘preater than 30 KM,
involving -~ additional
‘right of “way: - gredter
‘thait-~ 20m involving
lanid acquisition and
passing through more
than one State.

E) New State i—figh 'Vwrays;

and

apply L

i) Expansion of Natiorial |75

/ State Highways preater| - . -
tharr 30 km involvingj... - iU

-additional right- of way|-
“greater:
‘mvolvmg

than

acqulsmon

20m|:

General 7 Condmon

isrhiall _:. -

@

Acrial rﬁpéﬁays o

Al brojecfé

apply e

General Coﬁdiﬁon

L)

Common
Effluént

Treatment Plants

(CETPs)

Ali projécfs

apply

General Coﬁdition

shall

76)

Common

Municipal Solid
Waste
Management
Facility
(CMSWMF)

All projecté

apply

17

shall] . .




R, o L Lo R N B L T T ST

e e R Buildmg IConstruction proje:tszrea Development pro_lects and Townships
8(a) Building. - and|. : >20000 sq mtrs and N #(built up area for covered|
: Constructlon DR - construction: in the case of |-
pro_lects facilities open to the sky, it
S R e T T will be the activity area )
8(b) Townshlps . and B Covering an area > 50 ha{ TAll projects under Itemj
Area Davelopment ... fand or built up area| 3(b) shall be appraised asj.
'pro_}ects T R T >1,50,000 sq .mtrs ++ Category B1
: Note -
General Condltion (GC) L

~Any ] pro_]ect or’ actmty spemfied in Category B’ will be reated as Category A, if located in
whole or in part within 10 km from the boundary of: (i} Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as riotified by the Central Pollution
Control Board fromi time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and mtematlonal boundanes T : -

Spec;ﬁc Condition (SC)

I any Industnal EstatelComplex f Export processmg Zones /SpemaI Economic Zonesleotech CLe
Parks / Leather Coriiplex with homogeneous type of industries such as Items 4(d), 4(f), 5(¢), 5(f), .
- or' those Industrial estates with pre*~defined ‘set of activities (not necessarily homogetieous, - - -
obtaiiis prior ervironmental clearance, individual industries including: proposed industrial.
housing within ‘such  estates /complexes will not be required to take prior environmental :
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied - . | oo
with " (Such astateslcomplexes must  have a clearly identified management with the legal -~ ..°" . . .
reésponsibility of " ensuring adherence to the Terms and Conditions of prior environmental -
clearance, who may be held responsible for violation of he same throughout the life of the

complex/estate).

18




* Basic Information. .

" Narne of the Project: -

Location / sxte alternatlves under cons1deratmn o
Sz ot tho Brojece * e
Expected cost of the pl'o_]ect

- Contact !nfonnatlon E

Screemng Category,- R

Capaczty correspondmg to sectoral actzwty (such as productwn capacity for

manufacturing, mining lease' area and production capaci for mmeral,
production, area for mineral exploration, lengih for lin ¥
infrastructure, generation capaczty for pawer generatwn etc

(II) Actmty

1. Constructlon, operation or deco R
which will cause physical changes in the locality (topography, lind uvse, changes: ol

in water bod!es, ete. )
. o R L approximate quantities /rates,{ -
S.No. Information/Checklist conf.rmation Yes/No wherever possible) with source | - -
3 of information data -
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in intensity of land use (with respect to
local land use plan) ]
1.2 Clearance of existing land, vegetation and
buildings? :
13 Creation of new land uses?
14 Pre-construction investigations e.g. bore
houses, soil testing?
15 Construction works?

18

£ the Project involving actions, = -+




Demohtlon works'?

17

I‘emporary sxtes used for constmctlon works .

1.24

Dl' vl .
housmg ofcons c on'workers‘?
1.8 Above ground buildings, structures or
- earthiworks mcludmg linear structures, cut|
and : . , :
fill orexcavatlons R .
1.9 Underground works mcludmg mmmg or
e bunineling?. - >
1.10. Reclamation works‘?
111 Dredgmg‘?
112 Offshore structures? -
T 13 Product:on and manufactunng processes"
114 Facﬂmes fo: storage of goods or matenals?
115 Facxhties “for treatment or dlsposal of sohd |
o (WAt orhqmdefﬂuents? ey S
1.16 for long-- term housmg of
per al workers‘? S
1.17 New road “rail- or sea trafﬁc durmg
construction or operatlon?
1.18 New road rml air waterbome or other
fransport mfrastructure including - new orf.. .
_ tered routes and statmns, ports, aIrports etc? .
"1.'19 Closure or dwersmn of e}usung transport
S poutes or i frastmcmre leading to changes in
trafﬁc ;
1.20 New or dlverted transmlssmn lmes “or
pipelines? - P
1.21 [mpoundment, damming, culvemng,
realignment or other changes to. the
hydrology of watercourses or aquifers?
1.22 Stream crossmgs‘?
1.23 Abstracuon or transfers of water form ground
or surface waters?
Changes in water bodies or the land surface

pffecting drainage or run-off?

20
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q I‘ransport of:

personnel or: matérials. for|.

kemiporarily or pefmanently?

o . Kontiuction; operation or decomnussmmng‘?
1.26 . ' [Long-term- dlsmanthng or decommlssxomng

P lor restoration works?iii vt :

1.27 Ongoing activity- dunng d commlssmnmg _
=t pwhich couId" have an i 1pact on thej{ . ..
1.28 . [Influx; of- peoPIe to an area in either

129,

Introductlon of ahen qpecles?

130

Loss of natwe specles or genetlc let‘ISIty?

standard units)

1.31 Any other actidfls?
2 Use of Natural resources for constructlon or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or m o
short supply)

o L approximate* quantities /rates,[:
'S.No. Information/checklist confirmation Yes/No wherever possible) with source|: -
, T of information data - e
2.1 Land especially undeveloped or agricultural

iand (ha) »

22 Water (expecte source & competmg users)
upit: KD

23 Minerals (MT)

24 Construction material — stcne, aggregates,

land / soil {(expected source —11T)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7 Any other natural resources (use appropriate

21
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S.No.

‘Information/Checklist confirmation -

Yes/No

“qu titieslraf- ,:'.wherever ':_ .

iiiféi‘ﬁiaﬁén data

31

the environment (ﬂora fauna and
water suppliesy - :

ﬂse - of substances or matenals, . wh;ch are .
hazardous (as per MSIHC rulés) to human healthor|.. .- = .

32

Changes in oceurrence of dlsease or affect disease
vectors (e.g. insect or watér borne diseases)

33 .

condmons"

Affect the welfare of people e. g by changmg hvmg

34

by the progect e.g. hospxtal patients, children, the
elderly etc.,. .

vmnéﬁiiié”gibﬁps' of people who could be affected |

35

Any other causes - -

4 Productmn ‘of solid ‘wastes during eonstruction or operaﬁon or

decommissioning (MT/month)

' é.No.

Information/Checklist confirmation- -

Y es/No

Detmls thereof (mth

approximate
quantitleslrates, wherever

possible)’ with source of)

information data

a1

Spoil, overburden or mine wastes

42

Municipal waste (domestic and or commercial
wastes)

4.3

Hazardous wastes (as per Hazar&ous Waste
Management Rules)

!
|
:
3




Other industrial process wastes

Surplus product

76

Sewage sludge or other sludge from efﬂuent
treatment .

%

Construction of demolition wastes

Redundant machinery or écjui‘. ment o

Contamiiiated soils or other materials

.10

Agﬂcﬁlturai v«.(astés; -

a1

Othér sohd wastesﬂ

5. Release of polluta: ts or any hazardous, u)xic or noxious substances to alr

(Kgihr)

8.No.

Infoi*l’natioii/'Chéél.d‘isﬁthonﬁ rination

YéslNo

Nh

5.1

Emissions from ‘combustion of fossil fuels from
tationary or mobile sources

52

Emissions from production processes

53

FEmissions from materials handling including
storage or transport

54

Bmissions from construction activities including
lant and equipment

5.5

Dust or odours from haidling of materials
incloding construction ma rials, sewage and
waste




issions from incinération of waste

57

slash materials; construétion debris)

Emissions from burning of waste in open air (e.g. ~

Emissions from any other sources

© 7§, Goneration of Noise and Vibration; and

sNo.

Information/Checklist confirmation

Dot

ties/rates, wherever |

‘data’ -

61

ventilation plant, crushers .. . -

From operation of equipment e.g. engines,

6.2

From industrial or similar processes

6.3

From construction or demolition

64

_F.r-(__)'_m_b-léstingr_q; i}iliﬂg i_ | o

o

From conistruction or operational traffic

6.6

Fromrlzightiﬁg"or cobling systénisu .

6.7

From any other sources

Woreol i)

qu .
possible) with source of[. - -
formation.~ data  with|. -

ce “of information|




poliutants into the

Detalls thereof
o ) .. |approximate.: R
S.No. Information/Checklist confirmation : Yes/No quantiﬁwlratw, wherever
- possible) " with- source of
L R Wi e P information data <)
7.1 .. |From handling; storage, use or spillage off R A
o hazardous materiala IS
72 From dlséhax;gé bf‘sew-'age or oth-er‘éfﬁt'le.nts to -
water or the land (expected mode and place of
dlscharge)
73 By deposition of pollutants ¢ mitted to air into the
land or into water
74 From any other sources
7.5 Is there & nsic of long term buﬁd up of ﬁbllutants in
the environment from these  sources?
8. Risk of accidents during construction or operanon of the Prq]ect, Wluch could
affect human health or the environiment o R
Deta:ls thereof
S.No. Information/Checklist conf irmation 'Yes/No quantities/y: teﬁ, wherever .
o possible) with source of}: "
information data '
8.1 From éxploéions, spilla.ges; fires etc from storage:,
handling, use or production of hazardous
substances
8.2 From any other causes
8.3 Could the project be affected by natural disasters
causing environmental damage (e.g. floods,
parthquakes, landslides, cloudburst etc)?

25
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< ‘which shiould be considered” {such as eeﬁee(iuenual- deﬁeiephielit)' ‘which. _
ental effécts ‘or thie potential for- cumulatwe 1mpacts w:th BRUREES
ofher exrshng or planned activities in the locallty - s

§. No.

ation/Cliecklist confirmation

Yes/No

T Details,_thereof “(with|

approxm:ate

quannt;aslrates, wherever :i :
‘possible) with source of -

information data.

0.1

- Leadto de{relo-p-reeﬁ-t- of supportmg ‘
lities, ancillary developiment or development .

stimulated by the project which could have|

impact on the environment e.g.:

"+ Supporting infrastrictire (roads; peWer supply, |

waste or waste water treatment, etc.)

e housmg deveIepment

+  extractive mdustnes
» supply mdUStnes L

. othe: ,

9.2

Lead to after-use of the site, which could havean
impact on the environment

93 .

Set a precedent for later developments

9.4

Have cumulative effects due to proxii'nity to other

existing of plinned projects with similar effects

‘(@I) Environmental Sénsitivity . . -

S.No.

Areas

Name/
Identity

Aerial distance {within 15
km.)

Proposed project location|

boundary

Areas protected under international conventions,
national or local legislation for their ecological,

landscape, cultural or other related value

26 {‘Cf




other water bodxes, coastal zon bios 'heres,

niciintains, forésts: -

Areas whlch are unportant or: sensmve-- for|.
ecological reasons - Wetlands, watercotitses orf- -

Areas used by protected meortant or- sensmve N

12

species of flora or fauna for breedmg, nestmg,
fomgmg, restmg, over wintering, migration -

4 ' 'Iﬁlrahd. i:(;astél méi'i‘nc' ér.ﬁnﬁcrg.rdﬁh(i-ﬁfn'térs

5 State, Natlonal boundanes

6 Routes or facilities used by the -pubhc for access

to recreation or other tourist, pilgrim areas. .

- ,

8 7_ Densely poplzlated orbullt-up area _ —

9 » Areas occupled by sensmve man-made land uses |
(hasp:tals, schools, places of worship, commumty e
facilities) -.. o E

0 Areas containing important, . igh quality or scarce -
reyources. T, S
(ground water resaurce.s', surface resources,|
Yorestiy, agriculture, fisheries, tourism, minerals)

11 Areas already - subjected to. ‘pollution or
environmental damage. (those where existing legal[- -
environmental standards.. are exceeded). ... |-
Areas susceptible to. natural hazard which could

problems

((eaithguakes, ~ subsidence,” landslides, ~ erosion,|

flooding

cause the project to present environmental| .-

or extreme or adverse climatic condmons)

(IV). Proposed Terms of Reference for EIA studies

27
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* - disturbance to the local ecology): -

management plan & momtonng progrmnme)

: (Attach panoramic view af the pro_]ect sue and »

1.1. W:H the emstmg Ianduse get slgmﬁca 1tIy dltéred f’.om'the prOJect'that is ot consmtent; ‘

'(Pro;ect prdponents are reqnired to provide full information and wherever neceéSéfy . S '
attach explanatory notes with the Forii and sobinit along with proposed envlronmental. N

with the surroundings? (Proposed landuse must confi rm to the approved Master Plan /

Development Plan of the drea. Chinge of landuse if ‘any and the statiitory approval from the

. competent authority be submitted). Attach Maps of (i) Site location, (i) surrounding features . - . . -
of the proposed site (withiti' 500 meters) and (jii)fhe sit&" (md!catmg levels & contours) toA o

appropnate scales. If not avzulable attach only conceptual plans.

1.2. List out all the ma_;or pro;ect requxrements in terims of the land area, bmlt up'area, water o
consumption, power requirefrient, connectivity; comihunity facilities; parking neéds etc. '

1.3. What are the likely 1mpacts of the proposed activity on the existing facilities adjacent tof' SR
the proposed site? (Such as'open spaces, commumty facﬂmes, detaﬂs of the ex1stmg landuse,f DR

1.4. Will there be any sxgmﬁcaut Iand d:sturbance resuItmg in erosmn subs:dence & .

instability? (Details of soil type, sIope analysrs "VuInerablhty 143 subs:dence, Selsrmcity etc .
may be given).. e R C
1.5. Will the proposal mvolve alteratlon of natural dra;nage systems? (G1Ve detalls ona -
contour map showing the natural drainage near the proposed pmject site) ‘

1.6. What are the quantities of garthwork ir:volved in the construction acuvlty-cuttmg, fil]mg,,

reclamation ‘et¢. (Give details of the quanntxes of e rthwork involved, transport of 11 SO

materials from outside the site etc. ) L
1.7. Give details regarding water’ supply, waste handlmg étc dunng the constiuc

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity) .

pé‘riod .

1.9. Whether constriiction debris & waste during corstruction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed projeét with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

- C
8- N




33 Whiat 1 the quality
(Provide physical, cliemical, brologrcal charactenstlcs w1th ciass of water quahty)f,}

" 2.4, How mmuch of the water reqmrement cait be et frorn the recychng 'of treated: Ll
wastewater? (Give the details of quantmes, sources and usage) .

'2 5 WI“ there he dwersron of water frorn other users” (Please assess the impacts of the— D {' -
project on other existi : B

- 06, Whiat 1shthe mcremental pollutlon 1oad From wastewater generated from the proposed S
activity? (Give details of the g 1antities and composition of wastewater generated from theé
proposedacnvrty) B NI P

- 377 Give detalls of the watet requlrements met from water harvestmg? Furmsh details of the ; B
fac:lhtlescreated - o L e L

- 2 8 What woufd be thie impact of the land use changes occumng tie to thie propose proj"eéf. S o
on the runoff characteristics (quantitative as well as quahtatwe) of the area in the post - S
¢onstruction phase on a long term basrs‘? Would it aggravate the problems of ﬂoodmg er' ST

water loggmg in any Way? e

: "."What are :th"'nn acts’ of the proposal on the ground‘ water? (Will thefe be' tappmg'of:_ :i. . _
- ground water; give the details of: ground water table, recharging capacity‘ and: approvals. Lo s
obtamed from competent authonty, if any) 7 R

2 10 What precauuonslmeasures are taken to'prevent the run-off from construction activities Sl
pollutiig land & aquifers? (lee detalls of quannnes and the measures taken to avmd the e

adverse lmpacts)

2 11 How is tile stonn water 1 om w1thm the srte managed?(State the prowsrons made to-‘- L :
avoid flooding of the area, details of the drainage facilities provided aiong wrth a site layout’ PN
indication contour levels) _ e T

- 2 12 Wlll the deployment of consl:rucnon Iabourers pamaularly in the peak'-penod Iead to'r e
unsanitary conditions around the project site (Justify with proper explanat]on) y -

2.13. What on-site facilities are provrded for the coIlecuon, ‘treatrnent & ‘safe 'diaﬁoaal ef a
sewage? (Give details of the quantities of wastewater generation, treatment capacities wrth
technology & facilities for recycling and disposal} ‘

2.14. Give details of dual plumbing system if freated waste used is used for flushing of toilets
or any other use.

3. VEGETATION
3.1. Is there any threat of the sroject to the biodiversity? (Give a description of the local
ecosystem with it’s unique feat res, if any)

29




o bamers for thelr inovemen:? Providé the déiails

" 3.2, Will the construction involve extenisive cle g or modlﬁcatlon of vegetatlon? (Prowde R g

a detalled accoum: of the trees & vegetation affected by the pro_;ect) _
] 0 thizs the like y

nt of fauna- both ter

© 4.2. Any diréct or indifect 1m15ac  the avifauna of the

4, 3 Prescnbe measures such as cozndors, fish ladders etc to rmtlgate adverse zmpacts on fauna :

" $/AIR ENVIRONMENT

" ’5 1 Wlll the prOJect increase atmospheno concentrauon of gases & result in heat rslands? .
(Give details of background air quality levels with predicted values based on dispersion
models faking into account the increased iraffic generatron as a result of the proposed‘ '

- constructlons)

- the trafﬁc management at the entry & ex1t to the pro_lect site..;

5.4. Provide details of the miovement pattems with'inté nal roads, blcycle rmcks, pedestnan
pathways, footpaths etc., with areas under each category ,

":5 5 Wﬂl ‘thére be s1gmf' cant mcrease 1n “traffic noise & vibrations? lee detalls of the _

- - sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & v1b:at10n in & -

ambient air quahty around the prOJect site? Provide details.

6. A AESTHETICS;

61, Wﬂl the proposed constructlons in any way result in the obstructlon of a vxew, scenic |
amenity or landscapes? Are these considerations taken into account by the proponents? . .~

6.2. Will thete be any adverse impacts from new constructions on the existing structures?

What are the consxderatlons taken into account?

6.3. Whether there are any Iocal corisiderations of urban form & urban design mﬂuencmg the
design criteria? They may be explicitly spelt out.

6.4, Are there any anthropological or archaeologlcal sﬂes or a.rtefacts nearby? State 1f any -

other significant features in the vicinity of the proposed s te have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demograplnc structure of local -

population? Provide the details.

X
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impacts on ﬁhporté'nt'—,-.; B
1*‘I'ds‘ﬁaPlﬂg, Creatlon of water bod:esf R

strial and aquatic of creation of - - .-




9.3, Wil the project
- other cultural values? What are tt 2 safeguards proposed

high-embodied-
i processes? (Give details’ of en

during the operation phases of the project. .- °

97, Give details of the power re uiremefits, pply, p 3
eligfgy consumption agsurmed per syuare foot of built-up arca? How have you tried to miniimize

““energy consiimption? - -

" 52 What type of, and capacity of, power hack-up to you plan to provide? -
9'3. What are thé characteristics of the glass you plan to use? Provide épédiﬁééﬁoﬁé'ﬁf
characteristics related to both short wave and long wave radiation? _

9.4 What passive solar architectural featires are being used in the building? Hiustrate ife -
applications made in the proposed project. .

0.5. Does the layout of stieats & buildings maximise the potential for solar enérgy ‘dévices?

3.4, Give deails of the méthods of oliecton, segregstion & disposal of e garbage generated =

Whitisthe

its e

Have you considered the use of street lighting, emergency lighting and solar hot water systems R
for use in the building complex? Substantiate with details. S e T

0.6. Is shiading effectively tsed to reduce codling/eating loads? What principles have been
used to maximize the shading of Walls on the Bast and the West and the Roof? How much
energy saving has been effected? g

9.7. Do the structures use energy-efficiént space conditioning, lighting and mechanical.
systems? Provide technical details, Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications. R

9.8. What are the likely effects of the building activity in altering the micro-climates? Provi‘de
a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects? .

21




- 9.9, What are the thermal'-chamctensucs of the bulldmg envelope? (a) roof (b) external zwaIIS‘_'_ S
- and (c) fenestration? Give detaxls of the matena! used and the U-valiies or the R values of the: S

mdmdual cornponents

? Furnish details of

N 9 'What preca

s & safety measures are proposed against fire hazar
- ei’nergcncy plans. - _ e o

g : 9 13 To what extent 'Lhe non-conventional energy technologles are utilised in the overaIl‘-"
- energy’ consumpnon? Provide details of the renéwable energy technolog1es used _ :

' The Envuonment"Management Plan would consist of aH rmtlgatjon measures for each item
wise activity to be undertaken during the ccnstruction, ¢ ération and the entire life cycle to
mmmuze adverse emuronmental 1mpacts as a resuit of t e actlvmes of the prOJeCt It would

regulations. It will state the steps to be taken in case of emergericy such as acmdents at the site
mcludmg fire. - : :




EIA STRUCTURE |

Introduction . . .-

" Brief descrlpuon of nature, size, locanon of the pro;ect R

and its importance to the country, regxon

. Scope of the study = defails of negulatory scopmg carned

out (As per Terms of Reference) o

- Pr'oject ljescriotion

- Condensed descnptlon of those aspects of the pro;ect -
(based - on:'project feasibility study), likely to causef T
environiiental effects. Details should be provided fo give| ~

clear plcture of the followmg _ -

» Need for theproject SR

e .- Location (meﬁs:'s-h-t)\idn{g geoefai'loceiion' “specific

location, pmJect boundary & project site layout)

" - Size of magmtude of operation (mcl Assoclated o
‘activities required by or for the project '

. Proposed schedule for approval and nnplementatmn

Technology and process descnpuon -

'- Proiect descnptlon Including drawmgs showmg project )
layout, components of project etc. Schematic| - . -

representations of the feasibility drawings which give |
information important for EIA purpose :

. Descnpuon of mitigation measures incorporated into

‘the project to meet environmental standards, environmental |

operating conditions, or other EIA requirements (as|
required by the scope)

. Assessiaent of New & untested technology for the risk| -

of technological failure
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Descriptit)n of

Environment

‘ the - Study area, penod components & methodology

Base maps of all enwronmental components o

‘Annclpated N
Envmmmental “Tmpacts
Mmgatmn Measures,_\

Eenvlronmental components

< Details of Investlgated Enwronmental tmpacts due to|

‘pro_;ect location; possible accidents, pro_]ect ‘design, project }

constriiction, regular operations, final decomnuss:omng or
‘rehab:htatmn ofa completed pm]ect SEus .

e Measures for mir vimizing and I or offsettmg adverse ,

impacts xdentlﬁed :

o Irrevers:ble and’ Irretnevable commitments of '

w" " Assessment of 31gmﬁcance of ;mpacts (Cntena for

determmmg s1gmficance, Assigning sxgmficance)

RS Mltlgat:onmeasures , : : .
Analysis of Alternatives| ® In case, the scopmg exerclse results in need for{- -
(Technology aIternatwes '

& Site)

. Descnptlon of each altenative =~ -

'+ Summary of adverse impacts of each alternative

<~ Mitigation easures proposed for each alternative and

s Selection of altern tive

Envifonm'entcl, -
Monitoring Program

. Technical aspects of monitoring the effectiveness of

‘mitigation measures (incl. Measurement methodologies,

frequency, location, data analysis, reporting schedules,
emefgency procedures, detailed budget & procurement
schedules)

'-" Pubhc Consultamn

“Additiond] Stodies

| . Rxsk assessment
o » 7 . SoclaI Impact Assessment. R&R Action Plans
PrOJCCt Benetits - . Improvements in the physical infrastructure

Improvements in the social infrastructure
Employment potential —skilled; semi-skilled and
unskiltled -

. Other tangible b :nefits

"'rEstablxshment of baseline for valtied environmental | e
:components as identified in the scope -




' éﬁwroﬂmenthl
Beriefit Analysm

Cost

If recomme"lded at the Scoping stage

10,

effectlveness

11

Summary & Coriclusion
(This will constitute the

sumimary of the
"Répoit ¥

EIA

R Explana“ . of how-'
mltlgated'

P,
+  QOverall justific cation for lmplementamn of the pro_]ect

6 effccts have ‘been

1.

Disclosure

of

e The names of the Consultants engaged with their|

brief resume and nature of Consultancy rendered

Consultants engaged
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L " The Summary EIA shall be a summary of :the ful FIA Report-condensed o ten Ad - C
size pages at the maximum. It should necessarily cover in brief the foilowmg Chapters of the o
full EIA Report : : B} S

2. Descnpnon of theEnvuonment R B o

3, Anticipated Envirorimental 1mpacts and mltlgatlon measures

4. Bavironmerital Monitoring Programme o s

SL'Addmonal Studles L ’

6. Project Benefits Y

: 7. Environment Management PIan o o

L e
g |
i




- close proximity District -wise, by the co

. ::_:,flsfructuref given in Appendlx LI mcludmg the Siim
" “répoit in English and in the Tocal langtiage; prepm'ed stnctly iin'aceo

m ‘a2 systematic,

transparen manher ensurmg ‘widest poss1ble pub partlmpation af the project sue(s) orin its :‘-»:' i

S “Union Tcmtory Pollution Control Cominittee (UTPCC) L

State Pq]_lutlon Control Board (SPCB) or the it :

gt p. S
Secretary'of the SPCB or Union Territory Pollition Control Committee, in whose;_'--

jurisdiction the project is located, to arrange the public hearing within the prescribed = e
.. “statatory period. In case the pro_]ect site is extendmg béyond 4 State or Union Terntory, the. - - '

. public hearing is mandated in"each State 6r Union Territory in which ‘the project is sited and
the Apphcant shall make separate requests to each concerned SPCB or UTPCC for holdmg o

.....

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall amange
to forward copies, one hard and one soft, of the above draft EIA Report along with the

Summary FIA report to the Ministry of Environment and Forests and to the fo]lowmgi:, L

authontles or ofﬁces, w1th1n whose Junsdlctmn the prOJect will be located:

' (a)' ' D
(b)  Zila Parishad or Mumcnpal Corporatlon o
{c) District Industries Office ' [ S
(d)  Concerned Regional Office of the Mlmstry of E ment and Forests .
23, On rédexﬁng 'the draft E’riwrdﬁzhéﬁtal""{rnpact Assessment report, the above-
menuoned authorities except the MoEF, shall® arrange to widely’ publicize it within their
respective jurisdictions requesting the inferésted  persons to send their comments to the:
concerned regulatory authorities. They shall also make available the draft EIA Report for .
mspcctlon electronically or oth rwise to the public during normial office hours till the Public
Hearing is over. The Ministr: of Environtment and Forests shail promptly display the
Summary of the draft Environm :ntal Impact Assessment report on its website, and also make-
the full draft EIA available for reference at a nouﬁed place during normal office hours in the

Ministry at Delhi.

24 -+~ The SPCB or UTPCC conceméd “shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix III A) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally
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*miake availablé 2 copy of the draft

60 Pr' cee"

five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

5 concerned SPCB or UTPCC shall ﬁnahze the date,
tlme and exact venue for the conduct of public hearing within 7(séven) days of the date of

.-~ receipt of the draft Envitonmental Impact Asséssment report from the project proponent, and
~- - advertise the” same’ in* one’ major National' Daily and-one Regional vernacular Daily. A:
© minimuim notlce penod of 30(th1rty) days shaH be prowded to the pubhc for furmshmg theu' -

responses

: ‘3 2 The advemsement shaII also mfoxm the pubhc about the places or ofﬁces where
the pabhc could access the draft Environmental Impact Assessment report and the Summary ,
e Env:ronmentai Impact Assessment report before the pubhc hearmg. . G

“same Nattona} and’ Regxonal vernacolar dalhes and aI 0 prommently dlsplayed at all the
identified offices by the concerned SPCB or Union Térritory Pollutioni Control Comnuttee, e

© 4F ' The District Magistrate' ot his “or ket répreséitative not below the rank  of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall

supervise and preside over the entire public hearing process

50. - Videography

51 . The SPCB or UTPCC shail ammge to >v1deo ﬁlm the entlre proceedmgs A copy,

of ‘the vidéotape or a CD shall be enclosed with the public hearing proceedings wlnle
forwardmg it to the Regulatory Authonty concerned

":6.1. B The attendance ’ of ail those who are present at the venue shall be noted and
annexed with the final proceedings.
6.2 There shall be o quomm r'eqﬁfed for attendaiice for s'tartihg':the proceedlngs
' 6.>3 .. Avrepresentative of the applicant shall initiate the proceedings with a presentation

on the project and the Summary EIA report.

64.. . Every person present at the venue shall be granted the opportunity to seek

information or clarifications on the project from the Applicant. The summary of the public

38
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"t 48(forty five) days, the Ceiitr ! Gove

tecorded by thé represeiitative of the SPCB or UTPCC j
the contents in the Vérnacular language and the ‘agreed.
he resentative on the sameé.

office of the’ Paiichyats: withi 1 whose juri i the” project
concerred Zili Pitishad, Dist ‘ct Magistrate:,and the SPCB-or

UTPCC shiall also:display the p oceedings on its webisite for general info iof. Comments, o

if‘aiiy, on the proceediigs whica may be sent direcily to e concemed regulatory authorities .- -

: he Centr: ! Government n Min d Forests for. -
Category ‘A’ project of activity and the Stats Goveriment or Union Territory _
“for Category ‘B’ project or activity at the request of the SEIAA; shall éngage any other

agency or authority (o conipleté the [

s

dministration - -

sc39, as Por procedurs laid down in this notification..  © .




asibility report in the case of all }

other necessary’ statutory approvals, the EAC /SEAC shall recommend the grant: of
envuonmemal clearance to the competent authonty

4. Every apphcauon shall be placed before the EAC /SEAC and its appralsal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.
5. The applicant shail be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of | _

the meeting and displayed on the website of the concered regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.

ncerned: regulatory authonty through a snnplej' e
g documents- where pubhc-‘consultaﬂons are

isal shall be made on th_qbasns of the prescnbed apphcanon Form 1

Mouilding | p ang cumplymg with the st;puiated environmental clearance conditions with all




EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B’ PROJECTS’TO?'__:" Sl

BE CONSTITUTED BY THE CENTRAL GOVERNMENT * .

Committees (SEACs) shall consist of only professmnnls and experts fulfillitig the followmg
ehglbxhty critérda: ... .. .. . N

‘ 'Professional: The person should have at léast (i) 5 years of formal University training in the. o

concerned discipline leading to a MA/MSc Degree, of (u) in case of Engmeenng B : o
Technology/Architecture “disciplings, 4 years ‘formial training ifi ‘a professional training course - R

togéther with prescribed practical training in the field leading to a B.Tech/B. E./B.Arch. Degrée, - - ’

or (iii) Other professional degree ‘e.g. Law) involving a total of 5 years of formal University -

trainifig and preséribed ‘practical tr - ining; or (v) Prescribed apprentlceshlplartxcle ‘ship ‘and pass
examinations conducted by the cor cermed professional association (e. g Chariefed Accountancy-

)or (v) a University degree , followed by 2 years of formal training in a University or Service. - o
Acadeniy (6.5, MBA/IAS/IFS). T selectitig the individiial pmfessmnals, expenence gamed byi_ R

them in their respective fields will be taken note of.

Expert' A professional fulfilling the above eligibility cnterla ‘with at least 15 years of relevant e A
experience in the field, or with an advanced degree (e.g. Ph.D. ) in a concerned field and at Ieast S

10'years of relevant experience.

Age: Below 70 years. However, in the ‘event of the non-ava:lablhty of lpaucxty of experts jn ai - ’

given field, the maximum age of a member of the Expert Appraisal Committee may be allowed-
up to 75 years :

2. The Members of the EAC sha!} be Experts with the requ1s1te expemse and expenence in the;

following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not =

available, Professionals in the same field with sufficient experience may be considered:

»  Environment Quality Fxperts: Experts in' measurement/monitoring;” analysns and'
interpretation of data in relation to uvironmental quality

. Sectoral Experts in Project Management: Experts in P'reject Management or
Management of Process/Operations/Facilities in the relevant sectors. .

s  Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and

knowledge of predictive techniques and tools used in the EIA process :

. Risk Assessment Experts

. Life Science Experts in floral and faunal management.
. Forestry and Wildlife Experts
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The Membershlp of thie EAC shall not exceed 15 (ﬁfteen) regular Meimbers. However
tﬁeld fora meeting

B ' The Chairperson shali } 1 .
or expert in management or pubhc adrmmstratlon w1th w1de expenence m the relevant-'
development séctor:... - : '

5% " The Chairpérson shall nominate oné of the Members as the Vice Chaifp
presnde aver the EAC in the absence ul‘ the Chauman /Chmrperson .

The Chairmar / Members may ot be removed prior to explry ‘of the tenure w1thout cause -
and proper enquxry g . S
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foeaget + s AFRREST ST 1, 30, 1533 (%) ATE 14 RicfarT, 2006

s 3, Tv-de (i) 3 TR vy T o i arflrgerT e L . 751 (), avéie 17 weerd), 2020 o

Sounk 8.0 1223(E).—WHEREAS, the Central

Forests, in exercise of its powers utidér subi-section
Environment (Protection) Act, 1986 has publi i
number S.0.1533 (E), dated the 14th Séptember;
- category LT

hent Impact Assessment Notification, 2006 vide

e _ ctivitiés” i Féspect of bulk driigs: and
intermcdiafes. As ignsive and Tohu
outbreak, drug availability or production to reduce the impact of the Novel Corona Virus (COVID-19} are to by
sdry that afl projects or activities in7espect of bulk drugs and intermediates

ensited, The Ministry decms it nee

manufactured for addréssing ailiménts such as Novel“Corona Virus (COVID-19) and those with similar .

symptoms are categorized as ‘B2’ for a period up to the 30th September 2020, as an interim measure. .
Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)

of section 3 of the Envirohifent (Protéction) Adt, 1986° (29 6f '1986), réad with' sub-nile"(4) of nile 5 of the
Enviforifnent (Pfotection) Rules, 1986, the Central Govenitnent; after having dispensed with the requirement of . .
notice under clatise’ () of sub-rule (3) of the rule 5 of the rules in public interest hereby ‘makes the following - .

fiirther-
Erivironment and Forésts published in the Gazette of India, Exiraorlinary, Part I, Section 3, Sub-section (if)
vide number S.0. 1533 (E), dated the 14th September, 2006, for 2 1 riod up to 30th September 2020 from the
daté of publication of this fiotification in‘ihig’official Gazette, namely: e

- i the said Hiotificatioh, i e Schedule, against the ifeih SU), i the cokimi (), after entries relating

'thé'reto the following entries shall be inserted, namely:- ... -
“All proposals for projects or activiti

: ] iés in respect of Active Pharmaceutical Ingredients (API),
receivéd up 1o the 30th September 2020, shall be appraised, as Category ‘B2’ projects, provided that
any ‘subsequent améridment or expankion or charige i prodict mix, after the 30tk September 2020,
shall be considered as per the provisions in force al that time. " .

T R PN N GEETA MENON, Jt. Secy.
Note: The principal notification was’ publistied in the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (ii) vide number S.0: 1533 (B), dated the 14™ September, 2006 and was last amended vide -

the notification sumber S.0. 751(E), dated the 17th February, 2020.

S - At

Goverament in 8 » efstwhile Minisiry of Envifonment and
(1) and clause (v} of sub-section (2) of section (3) of the

2006; idtidatirig’ prior environmental clearance for ‘certain -

yiten § Handle the Novef Cotona Virus (COVID-19)

amendménts in- the- Said nofification” of the’ Giovernment of Tndia, I’ the erstwhile’ Ministry of

. [FNo. 19-21/2020-1A ]

Uplaadéﬂ by Dte. of Prmtmg at Govémment of India Press,. Ring Réad. Mayépl;ri. Ne;\;v Delh1—110064 ‘
and Published by the Controller of Publications, Delhi~110054.




LHE GAZEL TE UF LNUIA | PATKAUKUINAKY - [FAKT 1e—dtC. ) 1.

m%m ame‘tnr m‘am @? 3 9EE (i) F SARREeTT . e, 1533(3*)

the notification of the Govertinient of India ini the Mmlstry" f Eﬂwromnent and Forést, T
‘of Tidia; Pitt 11, Section 3 Sub-section (11), Vide number S. 0‘1533 (E) dated ‘thie 14"‘ September 2006 R

“In the’ saJd notlﬁcanon in the SeheduIe in s] Number S(t) in column (5) for the ﬁgures letters and word't-'

“30™ September, 2020, at both the places where they occur, the ﬂgures letters and word * 30" March, 2021” shall be - - .
substituted. . ] .

*[F.No. 19-21/2020JA T S
GEETA MENON, Jt. Secy. -

VNote The pnnelpai notaficatxon was pubhshed in the Gazette of Indla, ' _,xtraordmary, Part I, Section 3, Sub-section .

(if), vide number S.0. 1533(E), dated the 14“’ September, 2006 and w 1s last amended vide number S.0 1562 (E) |
dated thé 21" May, 2020. _ T

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delri-110064
and Published by the Controiler of Publications, Deihi-110054.




ﬁmnnﬁ Tayd
Chaiman. -
© $42R07IB1 1/08E
I\‘viiéa'rint‘d Pi r:vg -

& Chairma
g%%m 130/9545214715

5” 1 aRK

Subject- To start additloral Ambsthath & _

Referandei- 1)MIDI Execitive Engineer's lettar No-EE/Amb{civilj-25026 of 2033,

2}Jol t Meeting of Krystal conistructlan, MIDC,MPCE & AAMA st CETR
on 1/11/2023, B e

As per: jaitit rissting of MIDC officials MPCB officials, Krystal construction ah
AAMA officals on 1st November 2023 and subsequent letter received from. - SR
[Executive engineer on 2nd November 2023, it has been declded that Additional ;-

It's 2 g06d news for allCETP membeF idustry that naw We cai start discharge of
effluent to CETP as per CEYP Inlet orms. The upgraded CETP Is now consisting of:-

1. Large size equalization tank.
2 7 New I rimary treatment stimp; L
19320377771 : 3 Two i ‘imary clarifiers, .
shah - - -
) 9820475767/9422475767 4. Anoxic treatmeant sump. -
Deeapak Rathiod
© 9323704473 5. Three Blo reactors, - :
TH.C . LR
"810800¢ B 6. Two secondary clariffers.
Vivek Shetty - - —
© ‘9821040001 - 7. Two Sludge digesters,
Ajit Khandeshe
© 9887414000 8. Large size PSF & ACE.
Arindain Acharya L Lo
© 9820172258 9, Two decanter new Centrifuges. .

Sandesp A. Tondapurkar
_©9423983500/0819954480 10,

- Sundeep Arote
- © 9552221. "5 11. Seml SCADA operated plant system.

Sanjiva Kumar ‘

© 9833018189

Balkrishna Kadam

© 95949231 56/8224335249

Dr. Sumedha S. Nadkar

© 3983461/8888056633

S. P Katekar

© 9821033924

In let/out let parameters monitoring system. -

——




" AAMA las declded to start CETP operation by taldng 1560 i effluent Initiaily. We wilf allow and ?t';:‘c:eii'r :
1000CM from large+ mediuns scale mdustry with SO0CM from small scale industry, This will enable CETE
operation to stabliize, Later fully fledged discharye of efffuent as per CETP inle’t“ﬁijﬁﬁ's willl be’éii&;’_‘:\fﬁéd;:_- -
arrangemeanys ready at their

onfifie parameters monitorin

Hereby all mewmbier industries are requested to minke the necessar ¥ discharge
end as per MPCB/CPCA discharge guide line{like Posltive discharg: . Stainar,
system, NRV). =00

Krystal Conistriiction -CETP operators representitive will réach to all member industries for discussion and’
data collection with this letter, We shali share the required data to them on their visit or on emai o :

AAMA will inform those Industries to whom discharge to start .

. Altmember industries are here by rédquested to up load their ajopliréat:ibn of Consent Amendmant for -
change in discharge path way immigdiately, Cte i e

All member industries are requasted tO reply this mail to AAMA statifig ¢ Hey are ready/willing t6 u
CETP facility or not. If willing, shall mention their consented effluent flow with valid consent copy ...
attachmient. AAMA will help you for getting charge In consent if necessary. R c

Théhk’s:&'negards . T R A
For Additional Ambarriath Manufacturer's Association. L e oy e e AL

Umesh Tayade ) e i
(Chairman) o i




@ 820475787[94224?5767

@ 9323704473

TH.G. Menon -

© E108000028

vivek Shetly

@ 9821040001

Allt Khandeshe

@ 9867414000

Arindam Acharya

@& ‘9820172258

Sanidéap A. Tondapurkar
© 9423883500/9618854408

Sandeep Arote
© 9552221118

Sanjiva Kumar .

© 983301 8189

Balkrishna Kadam

1G] 9_59‘4"923156]9224335249
Dr. Sumedha S. Nadkar

@ 3983461/8888056633

S. P. Katekar

© 9821033924

'T',

UCIRCULAY A
Date: 05.01,202!
TheMemhers, IR R
Addi Ambernath MlDCArea, O
‘Arnbernath. S TR

7 R ' sub: Amgngmgﬁé of MPCH Consgm: 7

'Reference to the meeting held on 27th December 2023, wlth MIDC and MPCB

to CETP the deciston I8 taken as:

i. AI! members will apply to MPCB for amendment of consent. o ﬁ' o

2 Mernbers will make the arrangement for di icharge’ as per the MIDC guudeimes

‘3. Members wIII fltl ¢

ENT a;:pltcation aspor attached SOP and they will mform
to AAMA for foltow’ up L L L

Members are requested to subrmtted applfcatmn hefnre 15th January 2024 ; L

Thanks& Regards T LI S
For Additional Ambamath Manufacturel sAssocaatian. L

Umesh Tayade
(Chairman)

officers and as per the discussion taken in the meeting for d:scharglng the efﬂuent ‘: N




rat Serums ai
27, K-27 PART & K-2711

Ref - 1] Online appi!catlon vrde SWCI71521120220909!856933 t13!0912022
2] Provlsfenal Fire NOC by MIDC Fnre Deptt vide No. E-35585 dt. 291 212022_

Dear Sir, ... - '
You have submitted apphcaﬂon for approval to Building Plan for shed on

Plot No K-27, K-27 Part and K-27/1, in Addl. Ambermath Indl; Area _
Your appilcation is "examied “and followmg approvals are harehy

'granted N
e Building ' .
- Since you have’ pa;d fo!lowmg Charges......-' . ot
" 1) Developmeént charges; amaunting to Rs. 11,007.15 vide Raceipt No. GL23561708

dt. 14/02/2023, paid onlma.‘ o , : -
Iy Scrutiny fees, amountmg foRs. 1, ooo 00'vide receipt N6, sr.zsamzs dt. 2310912022?
- wde Receipt No GL23561708 dt. 14!02!2023 pa:d onlme. o

: 1} The set of frash pians, r_ecelved from you wde y_ v Ietter cited above is hereby approved

sub;ect to acceptanoe and fol!ow up of fol!owmg condltions »by yo T
You had’ submltted p!ans and dr‘ ngs for _ Sqni fresh and total 7377 70 Sqm of

© plinth area for the plot area of 2 .OOKVSqn, at pr sent this’ ofﬂce has approved plans for
1 14 64 Sqm fresh and total upto date 1 871‘ 97 Sqm of buift up area. This office has now..
approved 02 Nos. ‘of drawmgs deta;ls of which are mentioned on the accompanying’

statement Lo e ‘.
A. In case of approval to the modaf' ed pfans the earher approval to the buuldmg pians
granted vide letter No. Nil dtd. Nil by this office is treated as cancelled. The drawings

approved now supercede previously approved drawings. You are requested to return
the cancelled plans to this office for cancellation and record. '




11) No tube well, bore well or open we
12) Plans for any future addatlons “alte




| I T s

_e p!of is facmg on two er:
en gate shall be lo ated af teast 15 i away from the camer of

s orage*bf wete’r,“ as .

thmugh the- allotted plot, the plot holder'has to

ethat the" ' ’axrmum Y "ntnty fram water that flows at trig point of entry ‘of straarn js

i to’ flow” unints 'ough * the piot and upto’ the polnt“of out flow 6f the.

exit of the natural strsar Shai not be changecf

" ’aifowlng maximum expactad’ discharge of fain’ e
d to this ‘ofﬁ'e:e and no filling’of plot and diversion 3

start constructton Wwork ‘Which ver is’ earh )

: date of compfetmn shali be™ mf ' he Execut;{fe Engineer in’ char’g“e mmediate!y

it as per the lcase |-

i ) agreement.

19) Breach of any rules shpulated wilf render the plot

MIDC., Act 1 961 ( I! of 1962 and regulatfons mada
- agreement and schedule of penaitiss prescribed by,
20) This’ ofhce !s empowered to add: amend; vary or

& regufahons from tlme to time as it may deam fit
- thase rules and regulatlons.

—-holder liable for actloh as prov:ded infv
é there"'under) and also terms of lease ]
y the Corporatfon for thzs purpose. -
rescmd any provis:ons Q§ Buﬁdmg Rufes s
t, and the p!ot-ho!der has to be abide by} 3=

21) As 'soon as the bun!dmg work is cumpfeted the piot-holder sha!l approach to the
: concemed Deputy EngmeerlExecunve Engineer, to get the work venﬁed and building shall-

not be occupied unless building completion certfﬁcate and occupancy certificate is
obtained from this ofﬂce ' '

22) This~ approval is subject to permissmn of com
(Ceiling & Regulations) Act. 1976.
23) The plot-holder within a period of

‘petent auﬁ{ar‘ny tirider Urban Lahd' .'

one yea from the date of agreement to leass, shali
plant at least one tree per 100 Sq. m. of pl

ot area along the periphery of the plot. In
addition, he sha!l also plant one tree per 15




U Sinted by the owneF wi
S 28)M!DC :ssues permissm

_ through the licénsed "plumber”reg:stered at locaf
o AUthority of 6f Environtmental | Enginaer ing Department. 6F Gt :6'f"ﬁaha‘rashtra.

1) The work should be carned out as per Specifications conﬁrmmg to 1.8, S': In case they are

- not covered uﬁder 188 than standard practice alfowed by Mummpal Corporatlon of
‘Grater Bombay shall be foliowi A S

" 2) The wastewater from water'cfosets and urmats sh
of standard design.

3) The outlet of séptic tank wxﬂ utt:mately have to connect to MIDC's §ewéf'a'ge_ .
system when provided, as par approved plans. .

aH be passed through a septic fank




0V to the plans does rot pertain to th
et plant etc. It is only Tocati

nt will be allowed to

€onnect to MIDC systern. . AT
verhead water tank shall be provided at the rate of 500 Litters per W.C/ Urii

and process wasta i any, P n
sewer trap, inspection chamberrwi:tf;.ﬂ_g_.mim

'\‘ k-

+ Allvent pipes shall be minifium 80'mm dia size; - -

) All rain water down take pipes shall be miimum 100 dia and should be providet
at the rate of 1 Nos. Per 2SSQm0froofarea co o
10) All S.W. pipes shall be minimiim of 150 mm dfa size. Lo
11) It should be seen that no overfiow of Water_from"fhe'f'—sblal:'(”p}':t‘or any pracess ‘wasts
enters in to adjoining property of road. S

for rﬁeasurement of the flow. T . £
13} In case any of the requirements, stated as aboye is violated by the plot holder thien he: f
is liable for disconnection of water supply and is liable for acﬁch provided under }
MIDC., Act and various reguiations and as per provision in the lease agresment.. .. |

1§)Tﬁe compietion of work as per above requirements, it shall be jointly, Inspe'ct‘ed by'thé_
h concerned Deputy. Engineer, of MIDC and your representative who has designed and-:
executed work, without which drainage completion certificate will not be issued. '
15)The waste water after treatment shall be s aked in a soak pit, if s.ewer line is:hot”
availablé for the plot; whereas if effluent colle :tion system, of MIDC is functioning, then




L ey

) drawings and buit Up aréa appre
7 2 Copy of approved drawings/p










© Outward.No.Thagavi/Prasha-5/871/2023

The Executive Engmeer, o

'Maharashtra Industrlal Dev =lopment Corporatlon, - _ e

'Subject -Jambhlvall (Chlkholl) L P. Scheme Tal Ambarnath d:st Thane
Regardmg permission given for construction work in the catchment area of
the dam w:thout permlsswn B PR P : i

N 1)y 1S1'15’I‘5‘ivis'.i6nél: Officer UlhasNagarletter no. Sub division/ Land
acquxsztlon/Possessmn/Jambhlwah/ Kavi 27 Dt. 22/02/2019.
* 2) Letter of Sub Divisional Englneer Irngatlon Sub division No. 2 dated

, 06/03/2019 _ -
'3) Appllcatlon from Complamant M. Prasad Mule 24/1 1/2022

S The work of the scheme Jarnbhowh (Chxkhloh) LP. YOJana Tal
Ambernath District-Thane has been completed in 1978. The scheme has been
constructed on a local creek in the Ulhas river basin. The total water storage of
the dam is 2.26 TMCM and the useful water storage is 2.19 TMCM. The .
projected irrigation capacity of this scheme is 166 hectares. At present, the total

© Date: 01/03/2023 -




' ""”:""ralslng the heIght of Jambhweh Dam lry '2 50" meters to augment the.i'._;
Council by an’ V_ditlonal 6 ’I'IVIL/day,'!}[

. bnngmg the total “daily supply upto. ] 1'2
T ambhivali (Chikhloli) L.P. Scheme in the Am

. of increasing the height of the scheme is in progress by this department and the"';‘k' i

Sald work is scheduled to be completed by the end of May 2023

department

identified in S. No. 25/2 falls within the exténsive md_u

and is also in close proxm:uty to the submerged area of Chlkhloh dam. Due to this o
proxiinity, there is a risk of the dam's water storage getting polluted, which can -

lead to adverse conditions. That is why, whlle constructing on this survey no. 2512,
06/20 18 essentially o
néeds to be followed. No feedback regarding the: S0 25/2 is: gtven by the
department. But as per the above refererice 1, for the 8. No. 25/1, Sub Divisional -

Officer Ulhas Nagar had sought féedback regardir g this. And the said 5. No. does -

riot come under submierged area after increasinig the keight of Jambhiwali Dam

‘the: conditions’ mentioned in' government cireular dated

as reported by Sub Divisional Engmeer Imgatmn, Sub Division No. 2

_ " However the plot K-27/01 of SNo.25/2 is w1thln 200 m and no-
' perrmssmn for construction on this plot has been given through this department -

but all permissions have been given by your “department. However, as per the

government circular 08/03/2018, it is requested that action be taken as per the =

above government decision.

This is kmdlyforwarded for yourmformatlon and appropnateactlon o

m after takmg: : S
perrnlssmn from your department. However, the said construction permit should . -~ "
not be given without the no-objection certlﬁcate of this department from your__l_- . B

S As stated in the letter prov1ded by Mr Prasad Mile, alongz:wrth the"-?,_i
: referenced document, the”Plot No. 27/1of: Bharat Serum Instltute which'is -




Thane-lrngatmn Department}fg- o

Kalwa -Thane

| Copy-Hon’ble C1v11 Subnussmn to Supenntendmg Engmeer Thane Imgatlon N
 board, for information. S

':"/Copy-Sub D1v131ona1 Engmee Imgatlon Sub-DlVlsmn No 2 sent to follow up 8

" Note: This' translation is not made word to word. If any ambiguity or
incorrectness finds; original letter in Marathi may please be referred. .~




1 170

. Sub:- Revislon of Ind
Faullﬂias {HCFs) bagetl

Ref: - % Rule 10 of Big Medrcai

2; OPCB revised Industiy
3. Minutes of the Mintes of 177th WP Board Meeting Dtd. 08/10/20

55 thiah 160 KLD.
4. HCFs up to 100 Beds

HCFs Industry Categorization as above sha!i be ‘pp!!zabte wnh @

Dacembier 2021.
Consent to Establish for HCFs (Red &
years from the date of issue subject to priot 4




- Copy subinitted to: Horble Chaiman, MFCE; Sion Mitnbai - or favour
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Subject*-- Regardmg Consent and diithorization letter from the MPCB, along '
with mandatory membershlp registration at the common processmg centre, R
required for medical establlshments SN S E T

 Reference: - 1. Bio Medical Waste Management Rulés, 20167~ "5/ 0

2. Legislative Council 2017 Morisoon Session; Assurace No.-132

| All the Common Bm Med1ca1 Waste Treatment Centres and Med1cal
. Estabhshments ini the Staté are directed as follows - o g .

1. Compiion Bio-medical Wa: te Treatment Facilities (CBWTFs)= -~

Once the inembership registration period of the medical establishments reg1stered
with all the Common Bio-medical Waste Treatment Facilities operating in the
State has ended, the MPCB medical waste management board should renew the '
membership reglstratlon of such estabhshments only after submitting a valid Bio- .
medical waste management authorlzatlon letter and consent letter and submlt the ,

information of such medical establishments to the concerned Deputy Reglonal :




Medrcal Waste Treatinent :Faclhtres »for the first Hitie. Stich ember reglstratron.i ,- "

Nursm _I-Iorne Reglstratron and MPCB Regularrzatr

should be dGne:,j?':f_ | -

: 'only aﬁer obtammg a yahd Bio-Medical Waste Management Authorrzatlon and,_: B

'Consent from the Board and accept medlcal waste as authorrzed for Bio- Medrcalij j:_" o

Waste Management as well as Bio-Medical Waste Ma.nagement Rules, 2016i S

- states 1n 1ts No 13,

every year .

-» 2 Medwa; Esmbhghments' L

MPCB has rssued the Blo-Medrcal Waste Management Rules 2016 for thef

the: %annual reports of . the. concerned medlcai waste - L

‘management of bio-medical waste. As per the Bio-Medical Waste Management o i

Rules, 2016 Common Bio-Medical Waste Treatment Faelhtres and Bombay'

Nursrng Home Regrstratlon as well as hospital generated waste Water and/or air

pollution systems, etc. are requlred to obtain and be valid consent as per the Water_l -

(Preventlon and Control of Pollution) Ac¢t, 1974, - 1ie Air (Prevéention and Control'

of Pollution) Act, 1981, and B1omed1cal Waste Management Authorization,

respeetrvely MPCB is authorized to take pumtrve and cnmmal actron against the B
establishments that de not obtarn consent and authorlzatron ‘ k o o
3. nisrrict’s'urgeonaﬁd' District H‘ealtﬁ ofﬁéeio:-. AT e

It 1s necessary to register for membershlp under the Bombay Nursmg Horne

Regrstratron Act, 1949 and obtain consent to establish f‘rorn the MPCB for the o

1n1t1a11y based on the same registration of the membéts under the Bombay




e Reglstratzon Act 1949 whlle obtamlng renewal under’ the

“'-Nursmg 'H
Bombay Nursmg Home Reglstratlon Act 1949 the concerned medlcal i
= estabhshment shall obtain MPCB consent letter and authonsatxon letter. In case

of any lacuna necessary action to be taken

(M. Ashok Shingare, TAS)

Member Secretary. -

 Copy for information submitted to:
Hon'ble President, MPCB, Shiv, Mumba1
CopyTo., S : .
1) Hon’Ble Upper Chlef Se ,retary, Pubhc Health Department o
2) Hon'ble Sccretary, Directorate of Medical Education and Research.

3) Hon’ble Principal Secretary, Depariment of Environment and Cllmate o .
Change

4) Hon’ble Dlrector, Pubilc Health Department ’

5) Hon’ble District / Hon’ble Commissioner Munlclpal Cooperatlon

6) District Surgeon / District Health Officer, District

7) Regional Officer / Deputy Regional Officer, MPCB

8) All concerned Common Bio Medical Waste Management Project, State of

Mabharashtra

Note: This tranislation is not made word to word. If any ambiguity or
incorrectness finds, original letter in Marathi may please be referred. N
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"No MPCB/RME 2/1111ft50124

, pomt 2nd Floor,
Scheine Road No 8

R S “Shiv (East) Miimbai -400 022

:’":Opposxte Shlv Clrcle, 7» R

+: Dated 11/1 1/2021-1 S

"Subject - Regardmg Consent and author:zatlon letter from"}the MPCB
: ‘along w1th mandatory membershlp reglstratlon at the common processmg"__‘

Reference: - 1 Bio Medical Waste Management Ruies 2016 '_ - R

2. Leglslatlve Council 2017 Monsoon Session, Assurance No 132._ ,-

According to Bio Medical Waste Management Rules; 2016 all’ medical
establishments in the State are requlred to take Consent and BMW authorization.

letter from Pollution Control Board (MPCB) anng w1th mandatory membership' »_ o

registratlon at the common processmg centre.

“All“medical establishments under” the Maharashtra Pollutlon Control Board :
(MPCB) must obtain thé Board's Consent and Authorization létter. Additionally, ~ ~  ©

they are obhgated to undergo mandatory membershlp reglstratlon at thecommon -

at the Common Processing Centre is attached heréwith for your réference.”

However, you are advised to bring this to the attention of the concerned .

departments under your jurisdiction and issue appropriate instructions to comply . .

with the provisions of the Bic-Medical Waste Management Rules, 2016 as per

the circular.
| o Sdi-. -
Addendum: - Circular . N o (Dr. Amar Sﬁpafe)_ o
R |  Principal Scientific Officer
To,
1) District 'Surge'()n .




L 1) ‘Hon’ ble Chalrman MPCB Shlv,'
7. 2) Meinber Secretaty, M.P.C.B Shiv Mumbai.

1) Hon’ble Additional Chief Secretary, Public Health I Dcpartment

a 2) Hon’b]e Secretary, Diréctorate of Medlcal Ediication and Research

3) Hon’ble Prmclpal Secretary, Department ‘of Env1ronment and Cl;mate S

| ,4) Honfble Dlrector _ Pubhc Health Departme e |
o 5) Hon’bls Dlstncthollector/ Hon’ble Cottimissioner Mumcipal Corporatlon
. 6) Hon’ble Chlef Executive Office % '

: '7) R.eglonal Ofﬁcer— sendmg copy to concerned P _sons through ub Reglonal ; B
Ofﬁcer or through e-ma' PR
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i Pollution Index Score 'oo q

TABLE F1: WATER POLLUTION SCORE

Sl No. | Actlvity / Types of Discharges Score » ~Score
w1 Waste-water which is poliuted and the pellutants are - Not
{1 not easily biodegradable { very high strength waste waters having BOD > 5000 mg#h ¥; or Applicable

0 toxie; or .
{1 both toxic and not easily biodegradable.

(Presence of criterla water pollutants having proscribed standard limits up-t6 10 mg/ or having BOD
> 5000 mg/l).

For details appendix 1 may be referred
W12 Non-toxic high strength polluted waste-water having BOD in the range of Not
1000-5000 mgA and the poliutants are biodegradable. Applicable

(Presence of criterfa water pollutants having prescribed standard limits from 11 mg/l to 250 mgfi and
having BOD strength In the range of 1000-5000 mgll} .

For details appendix 1 may be referred
w13 Non toxic- polluled waste-waler having BOD below 1000 mgfl and the pollutants are easily Not
biodegradable. : Applicable

(Presence of criteria water pollutants having prescribed standard limits from 11mg/l to 250 mg#l and
having BOD strength below 1000 mgf) .

For details appendix 1 may be referred
w14 Waste-water generated from the chemical processes and which is polluted due to presence of high 15
TOS ( total dissolved solids} of inorganic nature.

»P,i"eSencé of criterla water pollutants having prescribed standard fimits more than 250 mgit.

appendix 1 may be referred :

ETP:Inlet: 750mg/l; Chiorides ET:
P.Inlet: 40mgfi; TOS.ETP Outlet: 1330
ater generated from the physical unit operations / processes and which is polluted due to i2
presence of TDS (total dissolved solids) of inorganic iature and of naturaf origin like fresh-water RQ
rejects, boller blow-downs, brine solution rejects etc.

2|

w15

"(Presence of criteria water pollutants having prescribed standard limits more than 250 mgh.}

For details appendix 1 may be referred : SAMEASIENTIONED Ti'WA14
w16 Non-toxic polluted waste-water from those units which are: Not
' (3 Having the overall waste-water generation less than 10 KLD and Applicable |
{3 The pollutants are easily bio-degradable having BOD below 200 mg/i which can be easily treated
in a single stage ASP (activated sludge process) based Effluent Treatment Plant.

Note : This Is a special category and is applicable to only those units having over-all liquid waste

generation less than 10 KLD with low strength organic load.

yClause) -
cluding industrial & domestic
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Appendix 1

Water Pollutants covered under Group W11:

s Free available Chiorine , Total residual chlorine, Fluoride (as F), Sulphide (as S), Free Ammonical Nitrogen,
Dissolved phosphates (as P), Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg), Selenium (as
Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin, Varadium (as V), Cadmium (as Cd), Manganese
(as Mn), Total chromium (as Cr), Copper (as Cu), Iron {as Fe), Nickel (as Ni), Zinc (as Zn), Benzene,
Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN), Phenolic compounds (as CGHS0H) , Adsorbable

* Organic Halogens (AOX), Boron and for
« BOD strength of waste water > 5000 mg/t

Water Pollutants covered under Group W12:

« Sodium Absorption Ratio (SAR) , Biochemical oxygen
(TKN), Ammonicai nitrogen (as N), Suspended solids, Total nitrogen (as N},

Oils & grease and
« BOD strength of waste water is in the range of 1000-5000 mg/l

demand (3 days at 270C), Total Kjeldahl nitrogen
Chemical oxygen demand,

“Water Pollutants covered under Group W13:

ys at 270C), Total Kjeldahl nitrogen

« Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 da
ygen demand

(TKN), Ammonical nitrogen (as N), Suspended solids, Total nitrogen (as N), Chemical ox

and
o BOD strength of waste water is beiow 1000 mgf

Water Pollutants covered under Group W14 and W15:

Gt; Colour , Tolal dissolved solids-(TD - Inorganic)

. Chlorié

Water Pollutants covered under Group W16:

. BOb‘gzsf_t’r"e'ngth of waste water is below 200 mg/l and bﬁefall discharge is less than 10 KLD.
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Pollution Index Score

JABLE F2: AIR POLLUT ION SC

g%“ »
B
raximin

of
o Alr : =2 Sab L 4 fHaralg
‘gﬁ_‘f:“'s ‘Rangs of Prescribad Standard ' of critoria poliutants Score
Group A1A | Presence of criteria air potiutants having presarived standard fimils up « to 2 mgmmg A "flOl 1
, : _ pplicable
Group A1B | Presence of criteria air pollutants having prascribed standard fram 3 1010 mg/Nm3 ' A h[!‘at bl
i ppligable
Group A1C | Presence of criteria alr poliutants having prescribed standard from 11 to 50 mg/Nm3 Ap;lgig;bl e
Group A1D Presence of criterfa air pollutants having prescribed standard from 51 to 250 mg/Nm3 | Aps:slz:}\bi o
Group ALE | presence of criteria air pollutants having prescribed standard from 251mg/Nm3 & above Apprfig;bl .
Group A1F | Generation of fugitive emissions of Particulate Matters which are: ’ Not |
*  Not generated as a result of combustion of any kind of fossii-fuel. Applicable |
»  Generated due lo handling / processing of matertals without Involving the use of any |
kind of chemicais,
+  Which can be easily cantainad /contrallad with simple conventlonal methods - ' i
Not

Graup A1G | Generation of Odours which are :
+ Generatad due to application of binding gums / cements /adhesives /enamels Applicable

= Which can be easily contained /controlled with slm I

;ffPart 2 Score A2 Score based on consumptron of fuels an

Al such industries in which the daily consumptfon of coalffuel 15 more than 24 MT!day and the

GroupA2F1 particular {Parliculate/gassous/process) emissions from which can be controlied only with high
p level equipments / technology like ESPs, Bag House Filters, High Efficlency chemical wet

scrubbers etc.

Ali such industries in which the dally consumption of coalifuel is from 12 MT/day to 24 MT/day | Not '

GroupA2F2 | and the particular (Parﬁcufate!gaseousiprocess) smissions from which can be controlled with Applicable

suitable proven.tachnolagy

polfution conlrol

Not
Applicable

Appendix 2

Air pollutants covered under Group AlA:
« Cd+Th, Dioxins & Furans, Mercury, Asbestos’

Air Pollutants covered under Group A1B:
HF, Nickel+ Vanadium, HBr, Manganese, Lead, H25, P205 as H3PO4

Air Poilutants covered under Group A1C:
e Chlorine, Pesticide compounds, CH3Cl, TOC, Totai Fluorsde, Hydrocarbons, NH3, HCL vapour & Mist,

H2804 Mist, SO2
r Pollutants covered under Group Aﬁ) -

€O, PM, CO, NOx
’I!utants covered under Group A1E:

NOx with Ilqu:d-fue{ soz w.th uquid-fua{ »

i
i
i
!
i
!
I
|
|
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JABLE F3: HAZARDOUS WASTE GENERATION SCORE

a—

R

$l. No. Types of Hazardous Waste Generated as per Schedula 17 Scheduls 3 of Hazardous Wasie {

Managemant, Handling & Trans-boundary Movement) Rules , 2008 . Maximum of the following four Scare

categories is to be taken :
¢ R \ . MNa

HW1 Land disposable HW which require speclal care & treatment for stabilization before disposal. Applicable
HW2 | Incinerable HW 15

Land disposabla KW which doasn't require trealment & stabfiization before disposal. 7 Not
HW3 »  High volume low effect wastes such as fly-ash, phsphogypsum, red-mud, stags from pyro- Applicable

metaliurgical operations, mine tailings and ore beneficlation rsjects -

Not
Recyclable HW, which are easily recyclable with proven technologies. 7 ;




Pollution Index Score
Ta

ble F4: FINAL CALCULATION SHEET

Industria| Sector: Pharmaceuticai Formulations

AR E e s

Waste Water Category Value
b Score on W1 e W15, W17 37
| Score on W2 W2 | 10
Water Pollution Score = W1+W2 = | .
ollution Score | L A
L ogore . Valuo
Scores Air Pollutant Category .
Score on A1 NA -
Score on A2 NA .
Air Pollution Score = A1+A2 = ——

= e _ =
Scores Hazardous Waste Category a
Hw HW2 15

But as per Section D. (Resolufions made during Nation Safety.Conference) of Classification of
Industrial Sectors under Red, Orange, Green & White Categories dtd. 29/02/2016.

Sub-section 3 of D - The categorization will be done on the basis of composite score {0-100 marks) of
Pollution Index given in accordance with the following weightage.

Air Pollutfon Score based on parameters namely PM, CO, NOx, SOx, HMs 40 Marks
Benzene, Ammonia and other toxic parameters relevant to the industry.

E Water Pollution Scare based on parometers namely pH, TS5, NH3-N, BOD, Phenol 40 Marks
i and other toxic poliutants relevant to the industry.

Hozardous wostes { land fillable, incinerabie, iecycl@ble) as generated by the 20 Marks |

Industry,

Note ; R o
| #Parameters to be decided on the basis of the nature of

sof t the wastes generating from the industrial sector
* Industries having only either. water pollution or air pollution, the score will be normalized wrt 100.

Hence, in above caleul
mentioned the maximu

F poliution Score Is 47 marks; as per sub s
'SEﬁer'ed_ should be only 40,

Therefore, Fina |
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Pollution Index Score

But as per the note given in th
) . e table - . ’
ol be normalized wrt 100 ble " Industries having either water Pollution or air pofiution, the score

Hence, As per Section F i ' ‘ .
( Scoring Methodology) Note 4 as given after Table F-4 (Calculation Sheet):

* Any of the industri i
no air pctlutio: S(Xt)a]tﬁeet‘?r having water pollution (W) and hazardous waste generation (H) but
ormaived (o 1¢ ,» the joint score of water poliution & hazardous waste generation will be
ed to 100 as per the following formula: |

Normalized Score: {100 x (W+H)} / 80

{100 x (40+15) } / 60
= {100 x (55) } / 60
= 5500/ 60
= 91.66

Normalized Score

2

« Therefore, Normalized Score is 91.66

_ Thus, as per sub-section 4 of D (Resolutions made during Nation Safety Conference) of Classification
of Industrial Sectors under Red, Orange, Green & White Categories dtd. 29/02/2016. S

Based on the score of the Pollution Index, following categorization be made :

e  Type of industries, if scores 60 and above be categorized as Red;

« Type of industries, if scores from 30 to 58 be categorized as Orange;

s Type of industries, if scores from 15 to 29 be categorized as Green, .

« Type of industries, if less than 15 be categorized as White or non-poliuting i:_z_dustry

" { Conclusion: Hence, considering normélized score i.e. 91.66 the industry falls und’el" “Red Category”‘]




	1
	2

